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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
SITTING AT KOLKATA

ORIGINAL APPLICATION NO. 26 OF 2023

IN THE MATTER OF:
PI VANRAMCHHUANGI ... Petitioner

Versus

UNION OF INDIA AND OTHERS ...Respondents

REPLY TO APPLICATION ON BEHALF OF RESPONDENTS NO4.6 & 7
-STATE OF MIZORAM

1. The above captioned Original Application has been filed inter-alia seeking
issuance of directions to the Respondents to forthwith submit a time-bound
much disposal plan in relation to the widening of NH 54 to 2 Lane, passing
through districts of Aizawl to Tuipang, in the State of Mizoram at the
earliest and bar them from continuing with the construction of road until

proper disposal of much already generated is undertaken.

2. That the primary allegations in connection with the Road Widening And
Upgradation Project on NH-54 are the irregular/indiscriminate muck
disposal causing concern of natural disasters such as landslides in the State
of Mizoram and the illegal felling of trees in violation of The Forest
(Conservation) Act, 1980 and The Mizoram Forest Act, 1955. That the
present Reply is being filed in compliance of the Order dated 20.07.2023
passed by this Hon’ble Tribunal and with the earnest endeavour to respond

to the concerns raised in the Original Application.

3. It 1s respectfully submitted that as shown in Letter dated 21.11.2016 at
Annexure P-15 at Page 1207 of the Additional Affidavit filed by the
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Original Applicant herein, the Respondent No. 3- NHIDCL, had been
assigned the task of “Widening and Upgradation of NH-54 to 2 Lane with
paved shoulder and geometric improvement from 8 km to 380 km [total 372

Km] in Mizoram”.

4. 1t 1s further submitted that, vide Letters dated 08.11.2018, the following
three stretches of land covering NH-54, were handed over to NHIDCL by
the PWD Department, Government of Mizoram-

a. Aizawl to Serchhip- 190 Kmp to 290 Kmp
b. Serchhip to Lawngtlai- 290 Kmp to 475 Kmp
c. Lawngtlai to Tuipang- 475 Kmp to 562 Kmp

A Copy of Handing/taking over NH-54 from Aizawl to Serchipp between
Mizoram and PWD and NHIDCL is annexed herewith and marked as
ANNEXURE Ré6/1.

A Copy of Handing/taking over NH-54 from Serchipp to Lawngtlai
between Mizoram and PWD and NHIDCL is annexed herewith and
marked as ANNEXURE Ré6/2.

A Copy of Handing/taking over NH-54 from Lawngtlai to Tuipang
between Mizoram PWD and NHIDCL is annexed herewith and marked
as ANNEXURE Ré6/3.

5. It is necessary to note that the aforesaid land handovers also cover the land
stretch of NH-54 from 431 Km to 562 Km as mentioned in the DPR dated
October, 2015 annexed with the present Application. Therefore, it becomes

clear that the implementing agency/user agency of the Road Widening
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Project on NH-54 is the NHIDCL.

. That the following paragraphs elaborate on the action taken by Respondent
No.6- Department of Environment Forest and Climate Change, Government
of Mizoram ( “Department of EF & CC”) and Respondent No. 7-
Department of Mizoram State Pollution Control Board on the issue of
irregular muck dumping during the Road Widening and Upgradation Project
undertaken by NHIDCL on NH-54, on the issue of illegal diversion of forest
and illegal felling of trees done during the implementation of the said road

widening project.

. That on 27.05.2022, the office of Principal Chief Conservator of Forest,
Government of Mizoram, (“PCCF”), requested the MPCB to look into the
matter of indiscriminate muck dumping during construction of roads and
take necessary action as per prevailing Acts and Rules. A copy of the letter
No. B. 22019/18/2022-FC/PCCF/34, dated 27.05.2022 is attached herewith
and marked as ANNEXURE-R6/4.

. On 28.05.2022 and 30.05.2022, the office of PCCF, requested all the
Divisional Forests Officers covering the Districts of Aizawl, Champai,
Lunglei, Thenzawl and Tiabung, to conduct site verification where
construction was being undertaken by NHIDCL and confirm if there are any
violations of the Forest (Conservation) Act, 1980 and the Mizoram Forest
Act, 1955. Copies of the Letters dated 28.05.2022 and 30.05.2022 are
attached herewith and marked as ANNEXURE-R6/5.

. On 31.05.2022, the office of PCCF, intimated the Under Secretary, EF&CC
on violation of the Forest (Conservation) Act, 1980 and to request the

concerned Deputy Commissioners, Mizoram to look into the matter of
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irregular muck disposal and take necessary actions. A copy of the letter No.
B. 22019/18/2022-FC/PCCEF/Pt, dated 31.05.2022 is attached herewith and
marked as ANNEXURE-R6/6.

On 07.06.2022 the Undersecretary Government of Mizoram, was requested
by the Office of PCCF to inform the IRO, Shillong about the violations in
connection with Package 2 of Road Widening Project. The said Letter
mentioned the violation reports submitted by the DFO Thenzawl and DFO
Lunglei. A copy of the letter No. B. 22019/15/2019-FC/PCCF/201, dated
07.06.2022 is attached herewith and marked as ANNEXURE-R6/7.

On 08.06.2022 the office of PCCF forwarded a copy of the violation report
in connection with the Project ‘Construction of Chhiahtlang & Serchhip
Bypass (Package 1) on Aizawl-Tuipang Section of NH-54 in the state of
Mizoram as the construction began without obtaining forest clearance, and
requested that the IRO, Shillong, Deputy Commissioner, Serchhip and
MPCB may be informed about the violation. The DFO detected the violation
on 24.10.2020 and a Stay Order was issued on 28.10.2020. Thereafter,
illegal felling of trees were compounded with Rs. 15000 as per the Mizoram
Forest Act. Thereafter two stay orders were issued dated 11.11.2020 and
31.05.2022 relating to the construction. A copy of letter No. 6 vide letter
No. B. 22019/20/2019-FC/PCCF/185, dated 08.06.2022 1is attached
herewith and marked as ANNEXURE-R6/8.

On 10.06.2022, the State of Mizoram vide Notification No. G.
20015/2/2021/FST/Pt.1, constituted District Level Monitoring Committees
(“DLMC”) to monitor the compliance of environmental laws for the works

carried out in various developmental projects (linear and non-linear). As
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per the functions laid out in the Notifications, the DLMCs were tasked to
ensure- that the soil banks are identified for dumping of excavated soil from
construction works and ensure that the excavated soil are dumped into the
identified soil banks. The DLMCs were also tasked to ensure that the soil
banks and dumping sites are managed and protected in such a manner that
no soil excavated for construction projects cause damage to land, lake or
rivers. A copy of the Notification No. G. 20015/2/2021/FST/Pt., dated
10.06.2022 is attached herewith and marked as ANNEXURE-R6/9.

On 12.07.2022, vide letter No. 3-MZ B. 024/2021-SHI/1177-68, the IRO,
Shillong, MoEF& CC, Government of India gave instructions to the State
Government to assess the extent of the violation and calculate penalty as
per the Forest (Conservation) Act, 1980 Guidelines at Para 1.21(i1) and also
calculate NPV as per Ministry’s latest guidelines dated 06.01.2022 in
connection with the construction of Bypass at Chhiahtlang and Serchhip
(Package-1) Aizawl. A copy of letter No. No. 3-MZ B. 024/2021-
SHI/1177-68, dated 12.07.2022 1is attached herewith and marked as
ANNEXURE-R6/10.

On 15.07.2022, the State of Mizoram vide Notification No. G.
20015/29/2020-FST/Pt. 11, constituted a State Level Monitoring Committee
(“SLMC”) to monitor environmental issues arising from development
projects undertaken by NHIDCL in the State of Mizoram. The members of
the SLMC are as follows:

Chairman — Adpviser to Chief Minister (Technical)

Members — 1. Principal Secretary, GAD
2. Principal Secretary, EF & CC Department
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. Secretary, PWD

4. Secretary, PHED

5. Engineer-in-Chief, PWD

6. Engineer-in-Chief, PHED

7. Member Secretary, Mizoram Pollution Control Board
8. Executive Director, NHIDCL, Regional Office
9. Representative of CYMA
10. Representative of Save Mizoram Rivers.

Member Secretary- Principal Chief Conservator of Forests, Mizoram

A copy of the Notification dated 15.07.2022 is attached herewith and
marked as ANNEXURE-R6/11.

On 01.08.2022 the first meeting of the SLMC was held wherein the need for
taking necessary actions to ensure ecological stability while taking up works
for road construction or up gradation was propounded. Further, the action
taken by the DLMC of Aizawl, Champhai, Saitual, Serchhip, Lunglei and
Kolasib districts, the Reports submitted by MPCB, Save Mizoram Rivers
and NHIDCL were discussed at length and following recommendations
were made inter-alia - action to be taken by EF & CC Department to
expedite the proposals received from NHIDCL for forest clearance and
action to be taken in consultation with DLMCs to address the damages
caused to environment because of irregular muck disposal in the following
two months.

A copy of the Meeting Minutes dated 10.08.2022 is attached herewith and
marked as ANNEXURE-R6/12.

On 09.09.2022, the Divisional Forest Officer, Thenzawl informed the
Conservator of Forests (Central Circle) that as per the reports of Serchhip

District Monitoring Committee, after visit on 12.07.2022, the Committee
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found that no further excavation was being done for construction of Bypass
at Chhiahtlang and Serchhip (Package-1) informed that the that was
stopped and no further violation was there in Package 1 of NH-54. A copy
of letter No. 13031/1/2021-TFD/620-622, dated 09.09.2022, is attached
herewith and marked as ANNEXURE-R6/13.

On 09.09.2022, the DFO, Lunglei Forest Division, informed the office of
PCCEF that the violation in relation to illegally felling of trees under the Road
Widening Project on NH-54 (Package 1) was compounded.

A copy of letter No. 20017/2/2022-DFO(L)/177-193,dated 09.09.2022, is
attached herewith and marked as ANNEXURE-R6/14.

In connected with the Road Widening Project on NH-54 (Package II), the
DFO, Thenzawl vide Letter dated 14.09.2022, informed the office of PCCF
that Stay Order dated 31.05.2022, was issued to NHIDCL for beginning the
construction without In-Principal Approval. That even after the In-Principal
Approval was given to NHIDCL, the excavation works were stayed and not
allowed to continue, as improper muck disposal was found been done
damaging an area of about 5 Ha. As per the Report dated 12.07.2022, the
excavation activities had remained stopped.

A copy of letter No. B. 13021/1/2021-TFD, dated 14.09.2022 is attached
herewith and marked as ANNEXURE-R6/15.

In connection with the illegal diversion of forest in construction of Package
IT of Road Widening Project on NH-54 the IRO, Shillong vide Letter No. 3-
MZ C 059-2020-SHI/2022-23, dated 14.10.2022 informed the Principal
Secretary Government of Mizoram, that the penal amount should be added
to the compensation values keeping in mind the violation committed by

NHIDCL. As recorded on the PARIVESH PORTAL, the said amount has
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been paid by NHIDCL on 22.05.2023.
A copy of Letter No. 3-MZ C 059-2020-SHI/2022-23, dated 14.10.2022 is
attached herewith and marked as ANNEXURE-R6/16.

On 10.10.2022, the DFO, Lunglei Forest Division, informed the office of
PCCEF that the violation in relation to illegal felling of trees under the Road
Widening Project on NH-54 (Package III) was compounded. Further in
connection with the illegal diversion of forest in construction of Package I11
of Road Widening Project on NH-54 a Penal NPV of Rs. 1,19,039/- was
imposed on NHIDCL which has been paid by the User Agency as conveyed
vide Letter dated 12.06.2023.

A copy of letter No. F. 20017/2/2022-DFO(L)/216-219, dated 10.10.2022,
is attached herewith and marked as ANNEXURE-R6/17. A copy of the
Letter dated 12.06.2023 issued by the NHIDCL is attached here
ANNEXURE-R6/18.

The second meeting of the SLMC was held on 21.12.2022 wherein, the
reports submitted by various DLMC revealed that irregular muck disposal
have taken place in various districts during execution of road construction.
The Committee recommended Joint Field Verification may be carried to
ascertain disposal of muck at designated Spoil Banks and the execution of
corrective measures to prevent environmental damages. A copy of the
Meeting Minutes dated 21.12.2022 is attached herewith and marked as
ANNEXURE-R6/19.

That hereinbelow, is a tabular chart on summarisation of the action taken by
the DLMC:s of the 6 Districts that fall within the Road Widening Project on
NH-54 —
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1. Lunglei &
2. Hnahthial

1.1 The DLMC, Lunglei conducted a meeting on 22.06.2022
wherein, contractors of NH-54 were instructed to carry out
construction of RCC/Gabion walls at dumping sites to prevent

entering of muck into water bodies.

1.2 Further, it was concluded that dumping of muck should
be done only at designated dumping sites and all applicable
environmental laws should be strictly followed by the
contractors.

A copy of Meeting minutes issued on 23.06.2022 is attached
herewith and marked as ANNEXURE-R6/20.

1.3 The DLMC, Lunglei conducted a meeting again on
25.08.2022 wherein, physical verification report was
submitted and it was observed that the dumping grounds were
still without RCC/Gabion Walls and NHIDCL, who is the
User Agency were instructed to do the needful.

A copy of the Minutes of Meeting dated 26.08.2022 is
attached herewith and marked as ANNEXURE-R6/21.

1.4 The DLMC, Lunglei conducted a third meeting on
10.11.2022 wherein, physical inspection reports were
submitted and discussed. It was concluded that the efforts
made by the NHIDCL were still inadequate and were
requested again to comply with the decisions made by the

competent authority.
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A copy of the Minutes of Meeting dated 11.11.2022 is
attached herewith and marked as ANNEXURE-R6/22.

1.5 The DLMC, Hnahthial conducted a meeting on
01.02.2023 wherein, similar instructions were given to the
contractors for the construction of RR/Gabion walls at the
dumping sites.

A copy of Meeting minutes issued on 01.02.2023 is attached
herewith and marked as ANNEXURE-R6/23.

3. Siaha

3.1 As per Action Taken Report dated 21.06.2022, it is clear
thatvlnstruction on environmental safety was issued to all
construction companies undertaking developmental works

within Siaha District.

3.2 Joint Verification of Spoil Banks along Package VIII of
the Road Widening Project on NH-54 was held on 05.06.2022
was conducted wherein it was concluded the major factor of
riverine pollution in Mizoram is due to irregular muck
disposal.

A copy of ATR dated 21.06.2022 is attached herewith and
marked as ANNEXURE-R6/24.

4. Lawngtlai

4.1 The DLMC, Lawngtlai held a meeting on 01.07.2022
wherein directions were given to all contractors to strictly
comply with existing regulations on dumping of excavated
soils on Spoil Banks and physical inspection of ongoing
upgradation work in Package VI of Road Widening Project on
NH-54 was directed to be undertaken on 07.07.2022.
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A copy of Meeting Minutes issued on 04.07.2022 is attached
herewith and marked as ANNEXURE-R6/25.

4.2 Deputy Commissioner, Lawngtlai vide his letter dated
20.12.2022 submitted ATR stating that spoil banks in
connection with NH-54 has been approved after due
verification with forest department and all concerned
contractors were informed to ensure that developmental
projects do not cause damage to environment.

A copy of ATR dated 20.12.2022 is attached herewith and
marked as ANNEXURE-R6/26.

5. Serchhip

5.1 The DLMC, Serchhip instructed the NHIDCL vide letter
dated 01.06.2022 to take necessary actions for proper
collection and disposal of earth spoils to avoid environmental

hazards along NH-54 road construction.

5.2 Joint Inspection of designated Spoil Banks within the
District was held on 28.06.2022 and 12.07.2022.

A copy of ATR dated 21.07.2022 is attached herewith and
marked as ANNEXURE-R6/27.

5.3 Following the joint inspection, the DMLC, Serchhip gave
recommendations for improvement and rectifications of
designated spoil banks along Package I & II of NH-54 where
irregular dumping and spillage of spoils were observed.
A copy of meeting minutes issued on dated 03.10.2022 is
attached herewith and marked as ANNEXURE-R6/28.

6. Aizawl

6.1 As per Action Taken Report dated 21.07.2022 the DLMC,
Aizawl conducted Sport Verification along NH-54 on
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22.07.2022 to monitor cases of improper disposal and
dumping of excavated soil on lands other than designated
Spoil Banks and its impact on Environmental damages due to
construction works of NH-54.

A copy of ATR dated 21.07.2022 is attached herewith and
marked as ANNEXURE-R6/29.

23.

24.

Since violation of the Forest (Conservation) Act , 1980 and the Mizoram
Forest Act, 1955 were detected by concerned Divisional Forest Officers in
their respective jurisdiction in respect of developmental projects taken up
by NHIDCL, the DFOs have issued Stay Order for the Road Widening
Project on NH-54 Package II, and Package III. The said Orders are
Annexed at Page 1223-1231 at Annexures P26-29 of the Additional
Affidavit filed by the Applicant dated 18.04.2023.

On 15.05.2023, the MPCB submitted the Report on Assessment of the
Environmental Compensation to be paid by NHIDCL in connection with
violation of environmental Acts and Regulations under the Road Widening
Project on NH-54 related to NH-54 and other road construction projects to
the Office of PCCF. The Compensation amount calculated is to the tune of
Rs. 5,90,70,000/- (Rupees Five Crore Ninety Lakhs Seventy Thousand
Only). The Report was submitted in compliance of direction by the SLMC
in the meeting held on 25.07.2022.

A copy of letter No. H. 88088/Poltn/47-1/2022-MPCB/74-77, dated 15.05.2023
1s attached herewith and marked as ANNEXURE-R6/30.

25.

Thereafter, in response to the MPCB’s letter, the Office of PCCF requested

the Member Secretary, MPCB to take necessary action for realisation of the
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environmental compensation wherever violation has taken place as the
MPCB has been authorised in this regard under Section 4(1) of the
Environmental (Protection) Act, 1986. A copy of letter No. B.
22019/18/2023-FC/PCCF/109, dated 30.05.2023 is attached herewith and
marked as ANNEXURE-R6/31.

26. Inlight of the aforesaid it is most respectfully submitted that the Respondent
No. 6 and 7 with the aid of the Officials of IRO Shillong have initiated action
on the issue of muck disposal in connection with the construction and
upgradation work on NH-54 to ensure the protection of the Environmental

laws and Regulations.

27. That, the answering Respondents herein further seek liberty to file
additional Reply in course of litigation as and when directed by this Hon’ble

Tribunal or required in the facts and circumstances of the case.

SIDDHESH KOTWAL

ADVOCATE

J1, Upasna Flats

1, Hailey Road,

New Delhi — 110001

Mobile Number: +91-9871656128, +91-9899686066

NEW DELHI
DATED: 10.08.2023
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l NEW DELHI
. O.A. NO. 26 OF 2023/EZ
IN THE MATTER OF: -
PI V:'n'amchhuangi ... Applicant
i . | V8 -
Uniofl of India & Ors ... Respondents
AFFIDAVIT

LT, e 'Lalduhawma, aged about 57 years, Member Secretary, Mizoram Pollution
Contxll Board, office at Mizoram Pollution Control Board, MINECO, Khatla, Aizawl,
Mizoram-796001, do hereby solemnly affirm and declare as under:-

1) g That I am the Member of Secretary, MPCB/ Respondent No. 7, in the present
Petition and as such I am competent and authorized to swear the present

7 affidavit on behalf of Respondent Nos. 4, 6 and 7. : '
2) ¥ That I have read and understood the contents of the accompanying Reply
' g Affidavit on behalf of Respondent Nos. 4, 6 and 7 which have been drafted
as per my instructions basis the knowledge derived from the official records

maintained by the State Depértments, which I believe to be true and correct.
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3)

OOAA 204058

That the annexures filed along with the Reply Affidavit are true and correct

copies of its originals.

, Sl&\»mff/lgf g2z

DEPONENT
Memter Secre
. Mizoram Pollution Control Board
VERIFICATION: Mizoram : Aizawl

I, the deponent above named do hereby solemnly affirm and verify that what is

stated in the foregoing Affidavit is true to my knowledge and belief based on the

records of the case and I believe the same to be true.

Verified at Aizawl, Mizoram on this 10" day of August, 2023.

D - C

Identified By: DERONEN{er Secre
TR / / zoram Pollution Contro} gy,
10|82 Signéd Before me : Mizoram : Aizay|
(ROSIE Mﬁﬁgmﬁ TLUANGI) 'ﬁ// 0 , ¢ ’,LO., 2 Notariglll R?g’t'ration
Republic Veng ALBERT 7. VANLALNGHAKA N°"1'"/'Z~'] /5093
Aizawl, Mizoram Advocate & Notary Public Date.... 5. .0.L.2nk

Aizawl : Mizoram

]
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. HANDING/TAKING OF NH-54 FROM LAWNGTLAI- TUIPANG KM 475/000 TO
! KM 562.00 BETWEEN MIZORAM PWD AND NHIDCL

. In pursuant to the Gazzette of India 750.S.0. 5666 & 5667 Dated New Delhi the
8"/November/2018, we the undersign Handed / Taken over the road, NIH-54 Lawngtlai to
‘Tuipang (Ch:475/00 Kmp to 562/00Kmp) having the following conditions: -

¢

|
) a) The actual length of the road measured as 87/000Kms (from Km475/000 to
‘i Km 562/000) and width of the road is as per the specifications.
: b) All culverts works shown in the appendix - "A" to the handing taking over are
existing on the ground and correct as per specifications.
¢) Surfacing works has been completed on the ground as per specification and
' the crust thickness details enclosed as per appendix "B".
We jointly also opine that all works executed by the construction agency was actually

*
necessary on the ground.

The road having the length of 87/000Kms (from Km 475/000 to Km 562/000) is fit
for traffic and statuary ready for handing over/taking over.

$
Handed over By Taken over By

" 475/000 kmp,_to 506/000 kmp

N,

: i LS ( "
| (C.S;%%;(‘\\W ) (MD. ZIAUR RAHMAN) 0""/%’7

Executive Engineer, PWD Manager (P), NHIDCL

~ Multi Modal Project Division s.0 - Lawngtlai
¢+ Lawngtlai: Mizoram

506/000 kmp to 562/000 kmp

' zﬁ{?ﬂ/) JE
(WESTERSON PAK YNTEIN)

.

$

]

.

k. . g S

¥ Trainee Graduate Engineer,
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1581 ANNEXURE R6/37

HANDING/TAKING OF NH-54 FROM SERCHHIP - LAWNGTLAI KM 290/000 TO
KM 475/00 BETWEEN NHIDCI. AND MIZORAM PWD

In pursuance to the Gazzette of India 750.5.0 5666 & 5667 Dated New Delhi the
8%/ Novembe/2018,we the undersigned Handed / Taken over the road, NH-354 Serchhip to
Lawngtlai (Ch:290/00Kmp to 475/00Kmp) having the following conditions: -

a) The actual length of the road measured as 185/000Kms( from Km 290/000 to
Km 475.00) and width of the road is as per the specifications.

b) All culverts works shown in the appendix - "A" to the handing taking over are
existing on the ground and correct as per specifications.

c) Surfacing works completed on the ground as per specification and the crust
thickness details enclosed as per appendix "B",

We jointly also opine that all works executed by the construction agency was actually
necessary on the ground.

The road having the length of 185/000 Kms(Km 290/000 to Km 475/000) is fit for
traffic and statuary ready for handing over/taking over.

Handed over By Talken over By
\9
W\
M,? o\
(LALRAMHLUNA) (SUNIL KUMAR)
Nati‘c_)g%w gl}x'\lgy p.i l,\"i?if)lnjlv General Manager(Projects)
Hatibnopldidhhizoram,izion-,V NHIDCL,BO.Aizawl.Mizoram

Lunglei : Nizoram

(A LCINIRASA T R AR N C



1582 ANNEXURE R6/3 18

HANDING/TAKING OF NH-3 LTt M AIZAWL- SERC HILIP KM 190/000 TO KM
L

290/00 BETWE EN M IZORAM PWD AND NHIDCL,

. In pursdance to the Gazgzen 2 of 1 dia 750.8.0 5666 & 4667 Dared New Delhi the
3“‘10@9% 018, we the undersiy ned Handed / Taken over the road, MH-54 Aizawl to
erchhip (Ch: 90/00Kmp to 290 D 1) having the following, candi jons: -

o

- a) _ Thc.ucuml length » “the 1cad measured as 100/ 00K m ( from Km 190/000 to
m 290.00) and width of the roa is as s2p the specifications.

_ b) All culverts works hovain (he appendix - "A" to the handing / ta<ing over
arc existing or the ground and ccr ect 1; per specifications,

A C) ﬁurlncmg works ¢ nole od or the ground as per specitization and the crst
thickness details enclosed as perasperc x 0",

oo 1oy ale M
We jointly also opine tha (I w( ks executed by the constructicn agency was actually
necessary on the ground.

The road having the lengil of *0)/00) Kms(Km 190/000 to k.r1 290/000) is fit for
traffic anc ready for handing over takin: over.

Handed over By Taken over By
A, 11/2215
(ROBIN LALRINAWMA )
Executive Endinger., PWD )
Nationai Highway Division Il Generai Manager (P) NHIDCL
Aizawl : Mizoram B.0. Aizawl, Mizoram

M:éb;\\“ Z‘

Sunlor Engineer, PWD
National Highway Division- I1I

—— ——— G———
M A B4 § B S B ) - ] ) S—_——_ A ———- " —— - ——" —

MPWD & NHIDCL . Page 4

Ul vvilll C
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_ - URGENT
GOVERNMENT OF MiZorRAM ANNEXURE R6/4

OFFICE‘ OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS
DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
MIZORAM::AIZAWL

No.B.22019/’18/202 2-FC/PCCY/ 3 K . Dated Aizawl the &:f-th May, 2022
To

The Member Secretary,

Mizorar: Pollution Control Board,
Ajzewl] :: Mizoram.

Subj : Indiscriminate dumping of muck by NHIDCL - reg..
Sir,

| am directed to forward herewith a copy of the letter dated 27.05.2022 received from Pi
Vanramchhuing: (Ruatfela Nu), Chaltlang Dawrkawn, Aizawl {copy enclosed) on the subject
mentioned above. The letter is self explanatory. ‘

in this regard, you are requested to kindly examine the matter and take necessary actions
at the earliest as per acts and rules applicable in the State on the subject.

Enclosed: As chbove
_Yours faithfully,
Deputy Conservacor of Forests (FG
Merio 110.B.22016/18/20%2-FC/PCCF/ Dated Aizawl the th May, 2022
Copy to: ;

1. ‘Undzr Secretary to Govt. of Mizoram, EF&CC Dept. for kird information and necessary actions.

2. Conservator of Forosts — Northern Circle / Central Circle / Southern Circle for information and

necessary actions.

Divisionz! Fore:t Vificer - Aizawl, Champhai, Lunglei, Thenzawl 2nd Tlabung for information

a.4 nec:gscry actiong, They are also requested to vcn’?y the muck disposal sites of NHIDCL

whether rites are 2¢ per approved Muc’ Disposal Plas vl not and submit the reports.

4. 9ist ict Counci Conservator of Forests - LADC and M ADU ‘o information and necessary actions.
They are a's+ enuisted to verify the muck disposal sites of NHIDCL whether sites are as per

approves Muck Disposal Plan or not and submit the reporis. )
)y At
\ Py 24

(VANLALNUNPUII HMAR)
Assistant Conservator of Forests (FC)

(} Scanned with OKEN Scanner
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URGENT
GOVERNMENT OF MIZORAM _
PRINCIPAL CHIEF CONSERVATOR OF FORESTS

OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
MIZORAM::AIZAWI,

OFFICE OF THE
DEPARTMENT

b

No.B.22016/48/2022-FC/PCCE/M Dated Aizawl the 22 t May, 2022

Te ANNEXURE R6/5
Divisional Forests Officer ( Aizawl / Champhai / Lunglei / Thenzaw] / Tlabung)
Mistrict Council Conservator of Forests ( LADC / MADC)
Sul Dumping ¢! muck by NHIDCL - reg.
lindiy find herewith 3 photo copy of banner found to be displayed on the roadside near
PECF

Qffice Complex, Tuikhuahtlang on 28.05.2022 on the subject.

In this regard, vou are requested to ascertain the facts and details from the sites and take

provisions under the Mizoram (Forest) Act, 1955, the For
{Conservation) Act, 1980 and Environment (Protection) Act, 1986 and

necessEry actions as per est

submit the action taken

Cnoiosed: Asabove

Lodiu 3
L T
(R.SISINYTA)
Add!. Principal Chiaf Consarvhtor of Forests (FU)
Vit e No 5.22019/18/2022-FC/PCCF/

™ -

LC Yy Lo

Dated Aizawl the AR = May, 2022

-~ Under Secri ary te Gowi. of Mizoram, EF&CC Dept. for informatio. and ascessary
Lo the banner is enclosed.
.

action A copy

crservator of Forests ((Central Circle / Southern Circie ) for it formation aad necessary actions.
ioenpad the banner is enclosed.

iember Secretary, Mizoraia Pollution Contro! Board for informarion and necessary actions. A
“anof b banner is enclosed,

""‘.':?-/05"‘L

W‘t/ at 4\3
(VANLALNUNPUII HMAR) ‘

Assistant Conservator of Forests (FC)

(} Scanned with OKEN Scanner
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URGENT
GOVERNMENT OF MIZORAM
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS ;
DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE ‘\
MIZORAM::AIZAWL \
- \

No.B.22019,/18/2022-FC/PCCF/Pt Dated Aizawl the =2 ot May, 2022 \
To

Divisional Forests Officer ( Aizaw! / Champhai / Lunglei / Thenzawl / Tlabung )

District Council Conservator of Forests (LADC / MADC)
Sub : Dumping of aiuck by NHIDCL - reg.
Ref: T.0. Lester No.B.22019/18/2022-FC/PCCF/Pt dt.28.05.2022
Sir,

In continuation to this office letter No. cited above, I am directed to request you to
conduct site verification /visit to the construction sites undertaken by NHIDCL under your
jurisdiction and confirm whether-there are violations of the Mizoram (Forest) Act, 1955 and the
Forest {Couservation) Act, 1980. In case any violation is observed then works may be stopped
immediately 3s per provisions-of the relevant Acts / Rules. You are further requested to submit
your renort effeccvely by tomorrow itself.

Enclesed: As above

Yours faithfully,
e Qﬂv
=2 T2t
=08
.Z.SINGSON)
Deputy Conservator of Forests (FC)
Merio No.B.2201%,/18/2022-7C/PCCF/ : Dated Aizawl the =" May, 2022
Copy wo:
1. Censervate.: of Uoresis ( Central Circle / Southern Circie ) for infarmation and necessary actions.

2. Under Secretary to Govt. of Mizgram, EF&CC Dept. for infoi mation and necessary acti-n.
3. Mcmber Secre ary, Mizoram Pollution Control Board for taking similar acticn in case of violation

of Eavirorinent (Protection) Act, 1986. . s
(,Jx%(w
20|

(VANLALNUNPUII HMAR)
Assistant Conservator of Forests (FC)

G Scanned with OKEN Scanner
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s | 1586 ANNEXURE R@82

] GOVERNMENT OF MIZORAM |
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS

DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE

MIZORAM:AIZAWL

No0.B.22019/18/2022-FC/PCCF/Mt Dated Aizawl the 3| th May, 2022
To

Under Secretary to the Government of Mizoram

Environment, Forests and Climate Change Department

Mizoram
Sub: Reported damage to the environment - reg.
Sir

| am directed to inform you that it has come to the notice of PCCF Office that during the
construction of roads by NHIDCL, violation of Forest (Conservation) Act, 1980 and damage to the
environment is being done. Protests were held outside PCCF Office demanding appropriate action
in the matter. A copy of the banner displayed outside the office is enclosed. Copy of the letter
submitted to PCCF Office in this connection is also enclosed.

The concerned DFOs, vide letters dated 28.05.2022 and 30.05.202Z, have been
requested to take necessary actions and also to stop the works as per provisions of relevant
Acts /Ruies, in case any violation of Mizoram (Forest) Act, 1955 and the Forest (Conservation) Act,
1980 is observed. Copies of the letters written to the DFOs are enclosed.

Also, an article has been published in the Times of India dated 28.05.2022 on the subject,
2 copy of which is enclosed.

You are therefore requested for bringing the above facts to the knowlecge of State
Goverament.

Further, the concerned Deputy Commissioners may be requested to look into the matter
of irreguiar muck disposal and take necessary actions. The Deputy Commissioners may be
requested to take @l necessary actions to ensure safe muck disposal and no damage to the
environment. This is also as per the functions of the Monitoring Committees constituted by the
Srate Government vide Notification dated 26.10.2020 (copy enclosed). )

Enclosed: As above

Yours faithiully,

~

L 6/;‘ 2ot ©
@/ =] £
4 Dem@m GSON)

onservator of Forests (FC)

C} Scanned with OKEN Scanner



GOVERNME MIZORAM
OFFICE OF THE PRINCIPAL C CONSERVATOR OF FORESTS
DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE

-

L MIZORAM::AIZAWL ANNEXURE R6/7

No. B.22019/15/2019-FC/PCCF/ 2.0\ Dated Aizawl the”:’rp'fune, 2022
To

Under Secretary to the Govt. of Mizoram
Environment, Forests & Climate Change Department
Mizoram, Aizawl

Subj : Violation in connection with the Project ‘Widening & Upgradation to 2- lane
paved shoulder configuration and geometric improvements from km 8.0 to km
380.0 on Aizawl - Tuipang section of NH - 54 in the state of Mizoram (Package -
2)

Ref: 1. DFO Thenzawl letter No. B. 13021/1/2021-TFD/147-149 Dt. 31.05.2022
2. DFO Lunglei letter No. F. 20017/2/2022 - DFO (L)/50-51 Dt. 01.06.2022

Sir,

With reference to the above subject, I am directed to forward herewith a copy of
violation report in connection with the Project ‘Widening & Upgradation to 2- lane paved shoulder
configuration and geometric improvements from km 8.0 to km 380.0 on Aizawl - Tuipang section of
NH - 54 in the state of Mizoram (Package - 2) received from Divisional Forest Officer, Lunglei &
Divisional Forest Officer, Thenzawl Forest Division vide their letter under reference for information
and further action. ‘

The proposal is at present pending with Regional Office, Shillong, Mo EF&CC for Stage I
approval. It is requested that IRO, Shillong may be informed about the violation. Further, Deputy
Commissioner, Lunglei and Deputy Commissioner, Serchhip and Mizoram Pollution Control Board may
also be informed for necessary action from their end.

Enclo: As above.
Yours faithfully,
Deputy Conservator of Forest (FC)

Memo No. B.22019/15/2019-FC/PCCF/2.D \ Dated Aizawl the"i’mjune,
2022
Copy to:

1. Divisional Forest Division, Lunglei Forest Division.

2. Divisional Forest Division, Thenzawl Forest Division.

-

PR =

Assistant Conservator of Forest (FC)
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GOVERNMENT OF MIZORAM ANNEXURE R6/8
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS
DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
MIZORAM::AIZAWL

No.B.22019/20/2019-FC/PCCF/\ g5 Dated Aizawi the Z’ﬁune, 2022
To

Under Secretary to the Govt. of Mizoram
Environment, Forests & Climate Change Department
Mizoram, Aizawl

Subj : Violation in connection with the Project ‘Construction of Chhiahtlang & Serchhip
Bypass (Package 1) on Aizawl - Tuipang section of NH - 54 in the state of Mizoram.

Ref: DFO Thenzawl letter No. B. 13021/1/2021-TFD/144-146 Dt. 31.05.2022

Sir,

With reference to the above subject, I am directed to forward herewith a copy of
violation report in connection with the Project ‘Construction of Chhiahtlang & Serchhip Bypass
(Package 1) on Aizawl - Tuipang section of NH - 54 in the state of Mizoram’ received from
Divisional Forest Officer, Thenzawl Forest Division vide their letter under reference for
information and further action.

The proposal is at present pending at Nodal Officer, due to EDS raised by the IRO,
Shillong vide letter No. 3-MZ B 024/2021 -SHI/671-72 dt 03.06.2022. It is requested that [RO,
Shillong may be informed about the violation. Further, the Deputy Commissioner, Serchhip and
Mizoram Pollution Control Board may also be informed for necessary action from their ends.

Enclo: As above.
Yours faithfully,
Deputy Conservator of Forest (FC)
Memo No. B.22019/20/2019-FC/PCCF/\3§ Dated Aizawl the Z June, 2022
Copyto:
i Conservator of Forests (SC), Lunglei.
2. Divisional Forest Division, Thenzawl Forest Division.

o
P ey
Assistant Conservator of Forest (FC)
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GOVERNMENT Ol MIZORAM

ENVIRONMENT, TORESTS & CLIMATT: CHANG DEPARTIENT

NOTIICATTON

Dated A'zawl, the 10"

in the interest of public service and in supersessior. of this Department’s Nolitization
NG 201 5/2/2020-FST dv. 26.10.2020, the Governor ol iviizoram is pleased to censtitute
the foliowing Monitoring Committees to monitor the compliance of envitonmental [ews for
the woiks carried out in various development projects (lincar and non-linear): .

June, 7

IS

| Representative of Urban Development & Poverty Member
| Alleviation Department,

l. Monitoring Committce lm Aizawl District:
e - ST 1
| 1| Deputy Commissioner, Aizawl Chairman
| 2 : nspxuc“muu of Mizoram Potlution Control Board Member
Ve : s
'1 3. | Represeatative of Central Young Mizo Association | Member
14, | Repress sative of Lecal Administration Departimont wlember
t ot
|
?

{3 }=youd 5 : s =
ol d 1 Divisional Forest Officer, Almwl IForest Division Member Secretary
i, Maonitarine Committee for Lunglei District:
[ 1. | Deputy (U‘lll]l!_alu ser, Lunglei Chairman 1
J ve of Mizoram Pollution Control Bomcl Member

’t:pl'c“cl‘ﬂull‘.c ol Sub-headquarters, Young  Mizo | Member

! Asso llll\)h,l unglu
1
|

es] as |

Keprezenttive of lu.:. Administration Departinent “Member

Adleviaton Deparbient,

l

[

‘ ———— e —— . e e . ——— - ——
l“]l’«.wuum ative of Urban De velopment & Poverty | Member

0, Divisionul Forest Oificer, l Lll"lci-l?;)l’c‘il Division

LM\ ; - | Member Secretary

@

I, Muonitoring Comvmittes for Sinha District:

5 l)ulel)'l umuu:.:uunu, Siba o l (lunuﬁ_ﬁl_
. &
2. ]\‘c.puuu.nlulm ol l\‘hmmm l‘ulhuu)u( omml limud -

‘ Member
b | Represemative of M Thyutlia

] luulqu:u lery

4| Representatiy LUJ Local .Mimnuslmuunl)tpaumun ; M]I{lli"""'
A | Representative of  Urbun Developmen & l’()vul ‘[\m et
| Al!umuun J)mel-null -

G, rests

Deputy  Conservanor nlbl(‘)
l)wmuu

rests, La ,(\wnuhu W er Secret

T —————————

l’)' General Member

.

- v ——

ildiife ‘Member Secretary y

ol )

G Scanned with OKEN Scanner
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1 " ' - . . .
Vo Monitoring Committee tor Champhai Listrict:

T 1 l‘f |-\1l\'f o .un sioner, Chap wl\ i

)

o Represemative of MI"(nl.l'l. Poltune ,nnlml l‘n,m'

'\‘“"l\k‘l'“lml_ ( _n.nnl\h;n

Representaiive ol ‘\uhlu"ulqn'wlr‘l. Ymmp Miza | Memher

| ( hl ;“l]d”

N

| viember

e o bmn wms ow - —mrn §

Representative of Local Adminisf 1lmnl)v|\ulmcm

I
| Member

Allz=intion Department.

|

|

u

i

l

|

I

|

\5. Ixcpwkvnmnvc o of Urban Development & Poverty | Member

ST,

| 6 | Divisional TForest Officer, Champhai Forest Division

Membe: Scucmy

v Maritoring Commiitee for Kolasih District:

T Toepiv Commdssioner, Kofasts [Chowman |
'\_i- \ﬁ""- t"~‘n iative of Mhizoram Poitution Centrol Beard | Member — B
R ELE T entative of  Sub-headquarters, Vaang Mizo | Membe r:.' o
\ Astociation, .kald.ﬂ)

E 'icprcscmmwc ‘of Lozal Administ: alion : Dop: arlment Member

1 Alleviation Department

5. | Fepresentative oif Urban Dcvclopment & Poverty | Member

| 6. | Division: “ona! Torest Officet. I\nl'mh TmcsLDlwsmn

Member Secretaty

Vi Monitoring Commitice for Serchhip District:

i 1__‘\ :7—(:]71—" Commissioner, Serchhin Chairman

3. '-!'“(:1:1'(".1 tative of Mizoram Pollution Conlral Board Meinber ]
I; l"' - .7_'..]_vf;\:._-'{m Sniv-headquarters,  Young Mizo | Member |
': | Az : infion, & Qe 'c'.fa!“iﬂ‘ e

14 | Verrcgentative of Loct /\dm-lwimlmn Department Member

T Miepee vesentative of U Usban Development & Poverty Member

" }, Neviation Deparinent. —
\ O | Yivisional Forest Oificer, Thenzawl Forest Division Member Secretary

A e e————

V1l Monitoring, Commil{ee for Lawngetlai Distriet:*!

— ..

W

‘Chairman -:..,__.- | ))

Dt pnlvf (nmm"unw., iu\Wh‘, Jni

\ l<~] I wm.m\'(- of Mizoram I’nllull(m ( (mﬁ;E;x_-lfl_ Member ]

3 |"'|'u'c' ;"'ll.lll"" ol ('l‘n 4 Yeunp i Association M_(Emh‘.‘r

xa Tte lnw-nlnlm of Local /ulmm'-,tmllm i)?lﬁ‘lﬁ;;ﬁr 3 _“ﬂ?ﬂl‘:\_"',__ —
Representative “of Urhan l)\,\'t,lupnunt & Poverty | Member

\ /\l‘c"mimn Departmer nt. '

\(» llh oty Conservator Of Torests, I,J\—vﬁ{'llui \Mklli[’c “Member Secretary
llm.,m:.

e — . —— S

Cont..3/-
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VIIL Monitoring Committee for Mamit District:
1. | Deputy Commissioner, Mamit - Chairinan _Al
o/ chlcsul’ ative of Mizoram Pollution Control Boarc Kdember
3. | Representative of  Sub- hmdquattms Y oung Mizo | Member
Association, Mamil _
4. | Representative ol Local Administration Dep amean Member
5. | Representative of Urban. Developnient & Poverty [ Member
Alleviation Depar tment. ' ;
6. | Divisional Torest Officer, Mannt TowstDwmo'l Member Secre‘ary
X Monitoring Committéé for Klmwzawl:
1. | Deputy Commmsxonel Khawmwl - Chairman o
2. | Representative of Mizoram Pollution Control Board ‘Member -
3. Repxescntatlve of Sub-headquarters, Y. oung \/hzo Member
Association, Khawzawl - 1o -
4. | Representative of Local Administration Department Meuniber
@ 5. | Representative of Urban Developmpnt & Poverty | Member -
Alleviation, Denamnent _
6. | Deputy Conservaior Of Forests, Khawzawl Wlldm, Member Secretary
l Division ! B
X Monitoring Commiitee for Saitual District:
1. | Deputy Commicsioner, Saitual - 1 Chairman }
2. | Representative of Mizoram Pollution C‘onttox Bon d Member |
3. | Representative ol .\ub headquarters, Young -Miza, Weraber
Association, Saitual || .
4. | Representative of Local Admmxshalxon Dcpm tment Member - .
5. | Representative  of  Urban Development & P()\’Cl}y Member .
C Alleviation Department. ’ ' ' '
N 6. | Divisional Forest Officer, Aizawl Forest Division. Member Sceretary
X].  Monitoring Committee for Unahthial Discrict:
I. | Deputy C “omumissioner, Hnahthia] Chairman
2. | Representative of Mizoram Pollution Control Board . Member
3. | Representative o Sub hv"(lqumu.ls Young Mizo | Member
Association, Hnahhiul ' ¢ 3 i
4. | Representative of Local Administration Deparlnen Member ) —]l
5. R(.pwscntatwc of Urban Dcwlopmcnl & |"U"CILY I\dcmbcr 5
Alicviation Department. ' _ :
0. | Divisional J~.01ebl Officer, Lunglei IForest Division | Member Sceretary i

Cont...d4/- . ..
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The ahove mentioned Monitoritg Committees shall-perform the following functions: "
Al

. Any and all matters vegarding (he safeguard of the environment shall be ensurcd
by the Meniloring Commitltees fm all development J'HO]CCtS in their respective
districls :

AN ALK e

They shall ensure that
from construction works and ensurc that the excavated soil

soil banks ate identilied for dumpmg of cxcavated soil
are dumped into the

o

identified soil banks.

“hey ~hall ensure th

protected in such a rm

damags and siltation fo any land, lakes or rivers.

4. They shall ensure that development projects (lmeu ‘and non-line
required approv als from the competent authorities before commencement of work.

ey shall aid Government Officials so that conditions stipulated while according
ap prowl as 'n point No. 4 abovc are fully complied with.

at the soil banks -and miick. (lumpmg sites arc managed and
anner that no soil excavated for construction projects cause

‘s

ar) have all

N

The Committee may invits other pebons ofﬁunlq or nop-officials, in (he

! meeting of the Monitoring Committee, as and when required.

i | o " Sd/-IITENDRA KUMAR

Principal Secretary to the Govt. of Mizoram,
Dnvu onment, F01 est & Climate Change Department.

Ix.vic'no‘-\Io.G.ZOOI5/2/2021-FST/PLI' Dated 1\17awl the 10™ June, 202'7

Copy 10 -
1. Secretary to Governor, Mizoram.
1. P.5, to Chief Mitister. Mizoram.
3. +1] Ministers / Ministers of State / Speaker / Deputy Speaker, Mizoram.
4. 0.8D. to Clief Secrctary, Goveinmert of Mizoram. '}
o All Administrative Depattments, Government of Mizoram.

6. All Heads of Departments, Government of Mizoram.
7. Principal Chicf Conservator of Forem Mizoram.

8. All members concerned. ! ~ ' = 2 o »
9. Controller, Printing & Stationer: y with a request to publlsh in the. ofﬁcml Gazette e

(6 spare copies).
0, Web Manager, Environment, Foresls & Climate Change Department for

uploading in the Department website.
L

11, Guard File,
. \1) (W /v-—/"‘h/‘ql) b N1~
(H.C. ZONUNTHARA :

Under Secretary to the Govt. of Mizoram,
0 Environment, Forests & Climate Change Department.
Ph :- (0389) 2336302 (O)

G Scanned with OKEN Scanner
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y ANNEXURE R6/11

7

No.G.20015/29/2020-FST/Pt.II
GOVERNMENT OF MIZORAM
ENVIRONMENT, FORESTS & CLIMATE CHANGE DEPARTMENT

NOTIFICATION

Dated Aizawl, the 15™ July, 2022,

. ~In dhe interest of public service, the Governor of Mizoram is pleased to
constitufe State Level Committee to monitor environmental issues arising from
devclopment projects undertaken by NHIDCL in the State of Mizoram, ccnsisting of the
following :-

Chairman - Adviser to Chief Minister (Technical)

Principal Secretary, GAD

Principal Secretary, EF&CC Department

Secretary, PWD

. Secretary, PHED

. Engineer-in-Chief, PWD

Engineer-in-Chief, PHED
7. Member Secretsry, Mizoram Pollution Control Board
8. Executive Direcior, NHIDCL, Regiona! Office
9. Representative of CYMA

10. Representative of Save Mizoram Rivers.

) Members s

Membter Secretary - Principal Chief Conservator of Forests, Mizoram

The mandate of this Committee shall be to monitor closely, 'cases of
o environmental issues arising out of projects implemenied by NHIDCL in additio'n to
N monitoring and coordinating the functioning of the various District Monitoring Committees
towards eompliance of environmental laws constituted by the EF&CC Department, Goyemment
of Mizcram. The Committee may co-opt Government officers and functionaries, district / field -
leve! offizers, jocal ‘=vel authorities and NGOs as special invitces as may be considered
necessasy frsm tite to time. The EF&CC Department shzll also provide secretarial and cther -
Iogistical suppori to the Committee.

R TR Sd/- ITENDRA KUMAR,
Dzl /% ..... 3 — =2 Principal Secretary to the Govt. of Mizoram,
Environment, Forests & Climate Change Department.

-----------
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To,

Principal Secretary.,

Government of Mizoram,

Environment, Forests & Climate Change Department,
Aizawl-7960601.

Sub:  Proposal for diversion of 2.43 378 ha of forest land for construction of Bypass at Chhiahtlang
and Serchhip (Package-1) on Aizawl — Tuipang Section of NH-54 inthe State of Mizoram-
feg.
Ref: (i) Letter No, G.20015/2/2021- FST/ dated 01.07.2022 from Govt of Mizoram.
‘
Sir, |
With reference to the subject and letter ci:vd above. | am directed to inform that the additional
nformation submitted by the State Govey ide letter dated 01.07.2022 has been examined in this office. On )
examination of the documents ,u?wm;.(uz it 15 w%m.rn.d that there are some mMore information tha are
required to be furnished by the State Govt for further processing of the proposal which are as follows: )\
i) The compensatory afforestation Scheme submitied at the cost of Rs.11.,02.100/4 is for l
maintenance period of 8 years, whereas as per the :’:ih:\?‘lui‘ the piainienance pum(i is for 10 |
vears. The same may be re-submitted afier revision for 10 vears maiienance. |
2} As per letter dated 08416, 2022 of DCF (FC). Mizoram it has been mentioned that there 1S
\wid ion of FC Act in this proposal. The State Govt may assess the extent of vielation and
calculate the penalty as per the Forest (Conservation} Act, 1980 Guidelines Para 1.21 (), if
any of the FC Act along » ith full details of \i‘\ Lmnn
3} The cakeulation of Net Prasent Valus 16 @@ 7.30Ma. Hence, NPV may he caleutated as per
Ministry’s latest guide lines dated 6.1.2022.
In view of the above, the State Govt is rcqvlg‘\lcd toikindly furnish the same o this office at the
earliest for taking further necegsary action from this end.
yaaly,
vy >
e o Ll
- Y {Mrs. Lactitia J. Syremiong)
A e a4 34 ﬂéli#ii&ﬁﬁtmém)'
- v ” ™ e »
\.- X Deputy Inspector Gieneral of Forests(C)
- / s
£ W \\)\\

jonal Principal Chief Conservalor of Forests & Nodal Officer (FC), Govt. of

“ Mizoram. Enviromment, Forests & Climate Change Department. Adzaw!
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MINUTES OF THE MEETING OF THE STATE LEVEL COMMITTEE ON
M ENVIRONMENT-RELATED ISSUES

A state level Committee has been constituted, vide Notification dated 15.07.2022, to monitor
_~ compliance of the environmental laws, while implementing development projects. The first
meeting of the Committee was held on 75.07.2022 at 3:00 PM in the Chief Minister’s

Conference Hall, which was chaired by Adviser to Chief Minister (Technical). List of the

7P¢) tiefpants is at the Annexure.

/Adviser (Technical) to Chief Minister welcomed all members of the Committee and

> invitees in the meeting and highlighted the need for maintaining a clean, green and healthy
] environment in the State. He, further, highlighted the need for taking all necessary actions to
i
{0

ensure ecological stability, while taking up works of road construction or up-gradation. With his

permission, Prinéipal Secretary, Environment, Forest and Climate Change informed that ‘the

field forest officers have been advised to keep strict vigilance over compliance of the forest and

environment-related laws’. He also informed that ‘the field forest officers have issued stay-order
for road projects, wherever violation under Forest (Conservation) Act, 1980; Mizoram (Forest)

Act, 1955; or Environment (Protection) Act, 1986 was observed’. Besides, necessary. actions are

being taken as per relevant provisions of the Acts in respect of the violations, which have been

* reported by the field forest officers. The details of violations observed and actions taken were
presented by Additional Principal Chief Conservator of Forest and Nodal Officer (Forest
Conservation). Thereafter, other members of the Committee and invitees informed the status on
the subject and expressed their valuable suggestions for maintaining pollution-free environment

through safe disposal of excavated soil and other effective measures.

Aizaw] District: The Deputy Commissioner, Aizawl District informed that several letters on
environmental issues have been received in her office. A meeting of the District Level
Monitoring Committee was held on 24.06.2022 and also, site inspection was carried out on
27.07.2022. She informed that retaining walls for holding the earth spoils were not found at
several places. A few dumping sites were observed but without signage. Earth spoils were found

dumped haphazardly at several places. She suggested for construction of retaining walls and

A R TaTat bl 3 B RUTRTL
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. ANNEXURE R6/12

:}/
) MINUTES OF THE MEETING OF THE STATE LEVEL COMMITTEE ON
o e ENVIRONMENT-RELATED ISSUES

A state level Committee has been constituted, vide Notification dated 15.07.2022, to monitor

{ compliance of the environmental laws, while implementing development projects. The first
s meeting of the Committee was held on 25.07.2022 at 3.00 PM in the Chief Minister’s

Conference Hall, which was chaired by Adviser to Chief Minister (Technical). List of the

Wants is at the Annexure.

Adviser (Technical) to Chief Minister welcomed all members of the Committee and

invitees in the meeting and highlighted the need for maintaining a clean, green and healthy

State. He, further, highlighted the need for taking all necess
-gradation. With his

envirenment in the ary actions to

while taking up works of road construction or up-g

ensure ecological stability,
ange informed that ‘the

permission, Principal Secretary, Environment, Forest and Climate Ch

vised to keep strict vigilance over compliance of the forest and

field forest officers have been ad
environment-related laws’. He also informed that ‘the field forest officers have issued stay-order
for road projects, wherever violation under Forest (Conservation) Act, 1980; Mizoram (Forest)

Act, 1955; or Environment (Protection) Act, 1986 was observed’. Besides, necessary. actions are

being taken as per relevant provisions of the Acts in respect of the violations, which have been

of violations observed and actions taken were

* reported by the field forest officers. The details
ator of Forest and Nodal Officer (Forest

presented by Additional Principal Chief Conserv

Conservation). Thereafter, other members of the Committee
aintaining pollution-free environment

and invitees informed the status on

the subject and expressed their valuable suggestions for m

through safe disposal of excavated soil and other effective measures.

Aizaw! District: The Deputy Commissioner, Aizawl District informed that several letters on

ave been received in her office. A meeting of the District Level

as held on 24.06.2022 and also, site inspection was carried out on
alls for holding the earth spoils were not found at

Earth spoils were found

environmental issues h
Monitoring Committee W
22.07.2022. She informed that retaining w

several places. A few dumping sites were observed but without signage.

dumped haphazardly at several places. She suggested for construction of retaining walls and

pis OF PCCF ;
U OO Y 1

(} Scanned with OKEN Scanner



‘ 1597 33

other structures for safe disposal of excavated soil. She also suggested for disposal of excavated
soil only at the sites approved by the competent authority. Further, she suggested for strict

monitoring over compliance of environmental laws at various other levels in addition to

monitoring being done at the DC level,

Champhai District: The Deputy Commissioner, Champhai District informed that a meeting of
the District Level Monitoring Committee was held on 28.06.2022. In pursuance to the decisions
taken in that meeting, site inspection was carried out on two stretches of road, namely, Tuipui —
Champhai road and Khawnkawn — Zokhawthar road. He further informed that in respect of the
Tuipui — Champhai stretch of road, gabion walls were constructed to prevent loose soils from
entering into the Tuipui River. He suggested to plant indigenous grass species which will help in
binding the loose soils. No signage was found at the dumping sites. |

In respect of Khankawn — Zokhawthar stretch of road, it was informed that excavated
soils were dumped near the bank of River Tuipui, which has affected the water flow. The
dumped soil needs to be removed immediately for maintaining the natural flow of high-quality

water in the river.

Saitual District: The Deputy Commissioner, Saitual District informed in the meeting that a
}eview meeting on oﬁgoing up-gradation and widening of NH-06 and NH-102 B was held on
05.05.2022 and site inspection was also conducted on Seling — Dulte road. He informed that
several complaints on irregular disposal of earth spoils have been received. He suggested for
construction of retaining walls and other slope protection structures. Also, he informed that
NHIDCL has been requested to carry out formation cutting as per the approved technical
procedure and submit report on actions taken (ATR) on complaints received regarding irregular

dumping of earth spoils. Reply from NHIDCL is awaited.

Serchhip District: The representative of Deanty Commissioner, Serchhip informed that
complaints have been received from landowners and Mizoram Pollution Control Board (MPCB)
regarding improper dumping of earth spoils from the on-going road construction projects of
NHIDCL. NHIDCL was also requested to take necessary actions for proper collection and

disposal of construction wastes and to submit report on actions taken (ATR). However, no reply

ail... 2 F ¥
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has been received. It was also informed that a meeting of District Level Monitoring Committee
was held on 13.06.2022 and site inspection was carried out on 28.06.2022 and again on
12.07.2022. [rregular muck disposal was observed. Adverse effect of the dumped soil on wet rice
cultivation near the bank of Mat River was also observed. [t was informed that the NHIDCL has
been requested to take remedial measures before the next site inspection scheduled during

1%week of September, 2022.

Lunglei District: The representative of Deputy Commissioner, Lunglei District informed that
District Quality Monitoring Committee was constituted earlier on 22.12.2021 and the committee
conducted spot verification on 08.01.2022. A meeting of the District Level Monitoring
Committee was held on 22.06.2022 and 3 (three) verification teams comprising of 4 members
each have been formed to inspect the on-going works of widening and improvement of NH-54

and NH-302. Inspection reports are to be submitted by the Verification Teams before 30.07.2022.

Kolasib District: The Divisional Forest Officer, Kolasib informed in the meeting that the forest
area involved in construction of Vairengte — Sairang road is about 248.943 ha. and details of the

forest area have been shared with NHIDCL and Land Revenue and Settlement Department.

Mizoram Pollu'tion Control anrd (MPCB): The Member Secretary, MPCB informed that
MPCB has learnt about NHIDCL projects recently, when complaints on indiscriminate disposal
of earth spoils were highlighted on social media. NHIDCL replied to a query on the subject
stating that Environmental Clearance (EC) was not required for their projects and that the
contractors were solely responsible for indiscriminate disposal of earth spoils. MPCB has

requested NHIDCL to provide Environmental Management Plans (EMPs). The EMPs have not

been received till date.

Save Mizoram Rivers: The representative of ‘Save Mizoram Rivers’ informed that site visits of
the NHIDCL projects were undertaken and it was found that dumping of muck was done at
several sites without observing environmental norms. Perennial rivers were found carrying earth

spoils which disturbed course of the rivers and the aquatic lives.

QX—\\/f : - 2
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NHIDCL: The Executive Director (ED) of NHIDCL informed that in-principle approval was
accorded by the Ministry of Environment, Forest and Climate Change (Integrated Regional
Office, Shillong), Government of India for NH-54 (Package-3). However, working permissioﬁ is
still to be accorded. He further informed that NHIDCL has not taken up any work on this road in -
violation of the Forest (Conservation) Act, 1980.

ED, further, informed that in respect of NH-302 (Lunglei — Tlabung road), work was
started after handing over of the land (including forest area of 39.81 ha) by CALA to NHIDCL.
Work in the forest area was stopped after receipt of the Stay Order from DFO, Lunglei and DFO,
Tlabung.

ED, further, requested the Environment, Forest and Climate Change department to
expedite processing of application for forest clearance in respect of Tuivai — Keifang road (NH -
102B), as land for compensatory afforestation has been made available and the required
formalities have been completed. The officers of the department informed that the proposal for
clearance under Forest (Conservation) Act, 1980 needs to be revised in this case, as some forest
areas were left out, which need to be added. As per the guidelines issued by the Ministry on
28.03.2019 for effective and transparent implementation of the provisions of Forest
(Conservation) Act, 1980, any proposal for linear projects such as roads, railway line,

transmission lines, etc. need to be processed in their entirety (para 11.2 of the guidelines).

Thereafter, detailed deliberations were held and the following recommendations were
made:-

1. NHIDCL would ensure compliance of the forest and the environment-related laws, while
implementing works of road construction or up-gradation.

. - (Action: NHIDCL)

2. For NH-54 (Package-3), Divisional Forest Officer, Lunglei Forest Division has reported

violation under Forest (Conservation) Act, 1980, whereas NHIDCL has informed ‘No

Violation’. In view of the conflicting report/information, the District Committees for Lunglei

‘District and Lawngtlai District may verify the status on violation under Forest

(Conservation) Act, 1980 and submit their reports to PCCF at the earliest.
(Action: DC, Lunglei and DC, Lawngtlai)

N
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In respect of NH- i
p 302 (Lunglei — Tlabung road), NHIDCL informed that work was started

after handi ;
i e e A D
“balance land comes within t;e for:st -On o rewe?v Port-al, s mentioned ha
NHIDCL after getting forest clearance e ?9.81 kﬁa Whlc}-l W.‘“ e handed over 0
g nce and for which online application has been submitted
to the concerned Ministry” (copy enclosed). DC, Lunglei may inform the status on handing
over the forest area 0of 39.81 ha. The status may be informed to PCCF at the earliest.
(Action: DC, Lunglei)
In respect of Tuivai — Keifang road, NHIDCL has requested to expedite processing of
application for forest clearance, as land for compensatory afforestation has been made
available and the required formalities have been completed. As per the guidelines, proposal
for road projects needs to be processed in their entirety. NHIDCL may inform the rules for
processing the proposal in phase-wise manner and not in entirety. In this case, some forest

- areas were left out, which need to be added.

(Action: NHIDCL)
Land Revenue and Settlement (LR&S) Department would provide additional area for
Compensatory Afforestation on priority which will facilitate expeditious clearance of the
forest areas involved in Tuivai — Keifang road under Forest (Conservation) Act, 1930.

' | (Action: LR&S Department)
The Environment, Forest and Climate Change department would expedite the processing of
proposals received from NHIDCL and other User Agencies for clearance under Forest
(Conservation) Act, 1980.

(Action: Nodal Officer, Forest Conservation)
NHIDCL would take necessary actions, in consultation with the District Level Monitoring
Committees, to -address damages caused to the environment because of irregular muck

disposal and other activities within the next two months.
(Action: NHIDCL)

District Level Monitoring Committees, with assistance of MPCB, would assess loss caused
to the environment because of irregular muck disposal and other activities for recovery from

the polluters. The amount recovered will be utilized for rej uvenation of the ecosystem.
(Action: All DCs)

5
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‘ ol The Environm : L CT = —
; PR ent, Forest and Climate Change Department would take all fiecessary actions?
1tgche_cl< illegal felling of t ‘ e — R ; [ 7
¢ g of trees, when development projects are taken up?

. (Action{ Nodal Officer, Forest Conservation)

IDCL would provide copies of the Environment Management Plans (EMPs) to Mizoram
Pollution Control Board (MPCB).

(Action: NHIDCL)

11. The Ministry of Environment, Forest and Climate Change, Government of India has been
requested for advice on requirement of environmental clearance for road projects of
NHIDCL. The Environment, Forest and Climate Change Department, Government of

Mizoram would pursue the matter with the Ministry for getting advice at the earliest.

(Action: E,F and CC Department)

12. For Vairengte - Sairang road project, as recommended earlier in the meeting held on

27.06.2022 (copy of minutes of the meeting enclosed), GAD would formulate a suitable
policy on cases of overlapping of forest areas and revenue lands.

(Action: GAD)

13. The Committee accepted the request of Executive Director, NHIDCL to give him two

months’ time for taking necessary actions and rectifications on the c':omplaintS pointed out

during the meeting and it was decided that the 2™ meeting would be held in the month of

October, 2022.

(Action: NHIDCL)
The meeting ended with thanks to the Chair and the Participants.

-Sd-
(Er. K. Lalsawmvela)
Adviser to Chief Minister (Technical)
&
Chairman
State Level Committee
| B
Memo No. B.22019/18/2022-FC (PCC)/PT Dated Aizawl, the ..}....... 2022
Copy to:
1. PS to Chief Minister
2. PS to Adviser (Technical) to Chief Minister, Govt. of Mizoram
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PPS to Chief Secretary, Govt. of Mizoram
All members of the State Level committee
All Deputy Commissioners, Mizoram

All Divisional Forest Officers.

38

Ay

)'llL'a T
(Jitendra Kumar)

Principal Chief Conservator of Forests

&
Member Secretary,
State Level Committee
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ANNEXURE R6/13
GOVERNMENT OF MIZOARAM
OFFICE OF THE DIVISIONAL FOREST OFFICER
THENZAWL FOREST DIVISION:THENZAWL
No. 13031/1/2021-TFD/620 -622. Dated 09.09.2022
To,

Conservator of Forests (Central Circle)
Mizoram, Aizawl

Subj: Proposal for diversion of 2.43278Ha of forest land for construction of
Bypass at Chhiahtlang and Serchhip (Package -I) on Aizawl-Tuipang section of
of NH-54 in the State of Mizoram, Engineering , Procurement and Construction
(EPC) mode with JICA loan assistance- reg

Refn : No.B.22019/20/2020-FC/PCCF/243 Dated 7.9.2022
Sir/Madam,

With reference to the subject mentioned above, I am to submit herewith Action Taken
Report on violation of Forest (Conservation) Act 1980 while executing construction of Bypass
at Chhiahtlang and Serchhip (Package-I) on Aizawl-Tuipand section of NH-54 in the State of

Mizoram as given below pointwise.

1. For diversion of 2.43278Ha of forest land for construction of Bypass at
Chhiahtlang and Serchhip (Package -I) on Aizawl-Tuipang section of of NH-54 in the
State of Mizoram, the Project proponent i.e NHIDCL has not yet received even Stage -1
approval (IPA) from competent authority till date.

2. However, By pass construction work had started without prior approval; and the
DFO, Thenzawl had detected the violation on 24th. October 2020. As a result, DFO,
Thenzawl issued Stay Order immediately vide letterNo.B.13021/1/2021-TFD Dated
28.10.2020; a copy of which is enclosed at Annexure-I.

3. On 10.11.2020, Serchhip Forest Range field staff seized 125cuft of converted
timber from Mr Vanlalrawna, who collected the illegally felled Pine trees from Govt
plantation by NHIDCL engaged contractors and converted it into sawn timber. The
offense case of illegal felling was compounded with Rs 15000.00(Rupees fifteen

thousand) as per the local Forest Act. Copies of Receipt is enclosed herewith.
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4. DFO, Thenzawl once again issued Stay Order to NHIDCL vide letter
No.B.13021/1/2021-TFD Dated 11.11.2020; a copy of which is enclosed at Annexure-II.
5. Later on 31.5.2022, DFO Thenzawl once again issued Stay order to NHIDCL vide
letter No B.13021/1/2021-TFD/144-146 dated 31.5.2022 (copy enclosed at annexure-
I1I) and as a result, the excavation works has been stopped till date.

6. It may also be mentioned that Serchhip District Monitoring Committee under
the Chairmanship of Deputy Commissioner, had visited the project site on 12.07.2022
to ensure that no further excavation works is continued and that no further violations
happen in the project area. A copy of the resolutions of the Committee was given to
NHIDCL and its engaged contractors vide letter No.B13021/1/2021-TFD/404-414
dated20.7.2022(Copy enclosed at Annexure-IV) directing them that they shall comply
with all directions given by Serchhip District Monitoring Committee on this matter. The
Serchhip District Monitoring Committee tentatively planned to have re-visit of By pass
very soon (probably during 2nd week of September) to see that the recommendations of
the Committee for remedial /protective measures and other resolutions are fully
complied with by NHIDCL/ contractors.

5 Further, DFO Thenzawl had already submitted Report on violation of FCA-1980
in this project package vide No.13031.1.2021-TFD/617 Dated 02.09.2022. A copy of
which along with supporting documents will be available at FC Cell, PCCF Office.

8. As of today, all the excavation works has been stopped and no further violation

of Forest (Conservation) Act 1980 happen in the project site.

Enclosed: As abov Yours faithfully,

#

(LALBIAKCHAMA CHAWNGTHU)
Divisional Forest Officer
Thenzawl Forest Division
Memo NO.?S/I/I/2021-TFD/620 -62%, Dated 09.09.2022

Copy to: 1] Addl PCCF & Nodal Officer (FC) Mizoram for kind information and necessary
action. This is with reference to his letter No No.B.22019/20/2020-FC/PCCF/243 Dated

7.9.2022. ﬁ ﬁyé/ A ) 4/ 1?7

Divisional Forest Officer
Thenzawl Forest Division




NoF.20017/2/2022-DFO(LY _177-19% .
GOVERNMENT@IOMIZORAM - B ﬂ- 1
OFFICE OF THE DIVISIONAL FOREST OFFICER

) LUNGLEI FOREST DIVISION
e LUNGLEI : MIZORAM ANNEXURE R6/14
5 Buannel Riin, Bazar veng, Lunglei

Email : lungleidfo@gmail.com
Dated Lunglei, the 6)‘”’\ Scptember, 2022

To, \-/
The Principal Chief Conservator of Forests
Mizoram, Aizawl

Subject : Action taken report on ¢ Proposal for diversion of 8.9856 Ha. of forest
land for widening and upgradation of NH - 54 to 2 lane with pave
shoulder and geometric improvement in the State of Mizoram
( Package 2 ) — Deemed forest area by NHIDCL.

Reference : No.B.22019/15/2022-FC/PCCF/18 dt 3.8.2022

Sir;

As you are aware, there was violation of The Mizoram (Forest) Act, 1955 by
felling 69 Nos. of trees from deemed forest area (Govt. Plantation) in the above project ( under
Lunglei Forest Division — 5.0926 Ha.) '

The matter was discussed with the User Agency (NHIDCL). It was stated that
violation was purely unintentional because the areas where violation took place were claimed by
some individuals. The User Agency further agreed that after all the felled trees are collected /
extracted by EF & CC Department, then the difference in the number / volume of timber felled as
per EF & CC record and the volume actually extracted / collected, if any, shall be paid by the User
Agency. The said difference in number / volume may arise because some of the felled trees might be
buried under the earth or lost in one way or the other.

As such, the case was compounded by imposing a fine of Rs 7000.00 (Rupees
seven thousand ) only. Attempt to extract the felled trees is going on and final report will be
submitted as and when the case is settled.

Regarding muck disposal, the matter has been taken up by the District Level
Monitoring Committee Constituted by Govternment of Mizoram vide No0.G.20015/2/2021-FST/Pt.I

Dt 10.6.2022.

Enclo : 1) Compounding order — Annexures 1(a), 1(b) & 1(c)
2) Meeting minutes of District Level Monitoring
Committee for Lunglei District. - Annexures 2(a), 2(b) & 2(c)

\ Yours faithfully,
; LK ' _
' @B/ A (PC LALCHHANDAMA )
\’Q\ Divisional Forest Officer
D)\V\



Copy to :
\.

1)
2)
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Conservator of Forests, Southern Circle, Lunglei.
Range Officer, Hnahthial / Lunglei Forest Range

/

Divisional Forest Officer

42
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GOVERNME ZORAM it J@
OFFICE OF THE DIVISIONAL FOREST OFFICER e

LUNGLEI FOREST DIVISION
LUNGLEI : MIZORAM
Buannel Riin, Bazar veng, Lunglei

Email : lungleidfo@gmail.com

Dated Lunglei, the 4“.”‘ September, 2022

OFFICE ORDER No. 4 OF 2022 — 2023

Whereas there was felling of trees at Government Plantations within the project areas
‘Widening and apgradation of NH — 54 to 2-lane with pave shoulder and geometric
improvements in the state of Mizoram ( Package — 2, 8.9856 Ha. out of which 5.0926 Ha.
' is under Lunglei Forest Division ) by NHIDCL'.

Whereas it was revealed that felling was done by contractors under NHIDCL While
carrying out the said project. As per the statement of the accused, work was started in
October 2019 and trees were felled because the areas were claimed by some individuals.

And whereas the accused promised that all the felled timbers will be extracted and
after extracting all the timbers which can be extracted, the difference in number / volume of
felled trees and number / volume of trees extracted, if any, will be paid within 45 days from
the.date.of issue of this-erder. As per the initial enumeration, there were 69 trees to be felled
with total volume of 10.45085 Cum ( List enclosed)

Now, therefore, the undersigned, in exercise of the power conferred under Section 29
B of the Mizoram (Forest ) Act, 1955 decided to compound the case on payment of Rs
7000.00. The compounding fee should be paid within one week from the date of issue of

this Ietter,

Sd/- PC LALCHHANDAMA
Divisional Forest Officer

Copy to : ‘
Iy  The Range Officer, Hnahthial Forest Range for kind information and
necessary action.

2)  General Manager (P), NHIDCL, PMU - Lunglei for kind information and

necessary action.
T

‘Pivisional Forest Officer
1%
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STATEMENT OF THE ACCUSED

The land where violation of the Mizoram (Forest) Act, 1955 and the forest (Conservation) Act, 1980
took place under Deemed forest area of Hnathail Forest Range (Package-2, Km 125.00 to Km 250)
and the Environment Forest & Climate Change Department claimed it as government plantation but
there are private people having land passes and the same land has been handed over to NHIDCL by
CALA and further handed over to EPC Contractor for carrying out constructio n activities. Violation
has taken place while executing works for ‘Widening and up-gradation to 2-lanes with paved
shoulder and geometric improvements from Km 166.000 to km 208.000 (Package-4) on Aizawl-
Tuipang section of NH54 in the state of Mizoram on EPC mode with JICA loan assistance’.

Work has been started by the contractor since 25 Oct 2019 and some trees were felled in the said
location, after having the consent of the land pass holders.

There was no intension to violate any rules/laws. The reason of violation was due to the confusion
as to whom the land and crops belong to because there are private people with land passes
claiming as their fand while EF&CC Department also claimed it as government Plantation. It is
requested to take .a lenient view as the area is already included as forest area and in principle
approval of forest clearance already received.

Some of the felled/uprooted trees are buried under the excavated soil. So, after extracting all the
timber which can be extracted, then the difference in number/volume of trees felled and
number/volume of trees extracted, if any will be paid to Environment Forest & Climate Change
Department by EPC contractor within 45days.

i

Prafulla Borgaoin
General Manager, ABCI
Hnathail Camp

Counlor Signtd

SG Dwivedy .

General Manager (P

NHIDCL,PMU-Lunglei
General Manager (P)
NHIDCL
PMU - Lunglei, Mizoram
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STATEMENT OF THE ACCUSED

The land where violation of the Mizoram (Forest) Act, 1955 and the forest (Conservation) Act, 1980
took place under Deemed forest area of Lunglei Forest Range (Package-2, Km 125.00 to Km 250)
and the Environment Farest & Climate Change Department claimed it as government plantation but
there are private people having land passes and the same land has been handed over to NHIDCL by
CALA and further handed over to EPC Contractor for carrying out construction activities. Violation
has taken place while executing works for ‘Widening and up-gradation to 2-lanes with paved
shoulder and geometric improvements from. Km 208.000 to km 250.000 {(Package-5) on Aizawl-
Tuipang section of NH54 in the state of Mizoram on EPC mode with JICA loan assistance’.

Work has been started by the contractor since 25 O¢t-2019 and some trees were felled in the said
location, after having the consent of the land pass holders.

There was no intension to violate any riles/laws. The reason of violation was due to the confusion
as to whom the land and crops belong to because there are private people with land passes
claiming as their land while EF&CC Department atso claimed it as government Plantation. It is
requested to take a lenient view as the area is atready included as forest area and in principle
approval of forest clearance already received.,

some of the felled/upropted trees are buried under the excavated sofl. So, after extracting all the
timber which cdn be extracted, then the difference: in numberfvolume of trees felled and
number/volume of trees extracted, if any will be paid to Enﬁronme@ﬂ:gt & Climate Change
Department by EPC contractor within 45days.

Hrangchatkawn Camp

Coumler- Sighed

SG Dwivedy

General Manager (P)

NHIDCL,;PMU-Lunglei
General Manager (P)
NHIDCL
PMU - Lunglei, Mizoram
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List of trees felled while carrying out the project ‘widening & upgradation to 2 - lane paved shoulder
. configuration and geometric improvements from km 8.00 to Km 380.00 on Aizawl - Tuipang section of NH
- 54 in the state of Mizoram (Package - 2) Lunglei Forest Division.

' SINo Name of Trees Girth at breast | Length | Volume | Floor price

' (species) length (In cm) (m) (Cu. m) (In Rs)
1 2 3 4 5 6
1 47 3 0.0414 256
2 65 4 0.1056 625
3 50 4 0.0625 386
4 63 4 0.0992 613
5 48 3 0.0432 267
6 51 4 0.0650 402
7 53 4 0.0702 434
8 49 3 0.0450 278
9 52 4 0.0676 418
10 53 4 0.070 432
11 55 4 0.0756 467
12 55 4 0.0756 467
13 46 3 0.0396 245
14 47 3 0.0414 256
15 48 3 0.0432 267
16 51 3 0.0487 301

+ 17 47 3 0.0414 256
18 46 3 0.0396 245
19 51 3 0.0487 301
20 Thlanvawng (Gmelina arborea) 53 3 0.0526 325
21 49 3 0.0450 278
22 45 3 0.0379 234
23 84 5 0.2205 1362
24 104 5 0.3380 2088
25 97 5 0.2940 1816
26 45 2 0.0253 156
27 56 2 0.0392 242
28 86 4 0.1849 1142
29 81 2 0.0820 507
30 71 3 0.0945 584
31 38 3 0.0270 169
32 39 3 0.0285 176
33 110 4 0.3025 1869
34 120 3 0.2700 2859
35 110 4 0.3025 1869
36 120 4 0.3600 3812
37 130 3 0.3168 3355
38 120 4 0.3600 3812
39 80 4 0.1600 988
40 90 5 0.2531 1564
41 120 3 0.2700 2859
42 150 4 0.5625 5957
Sub Total 5.7503 44939
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SI No Name of Trees Girth at Length Volume Floor price
(species) breast (m) (Cu.m) (In Rs)
length (In
cm)

1 2 3 4 5 6
43 63 4 0.0992 483 -
44 68 4 0.1156 563
45 Vang (Albizzia chinensis) 98 4 0.2401 1170
46 83 4 0.1722 839
47 103 5 0.3315 1615

Sub Total 0.9856 4670
48 Fartuah (Erithnia varieties) | 63 5 0.1240 604
Sub Total 0.1240 604
49 60 3 0.0675 357
50 Khiang (Schima wallichii) 63 4. 0.0992 525
51 65 4 0.1056 559
52 62 3 0.0720 381
Sub Total 0.3343 1822
53 64 4 0.1024 499
54 39 3 0.0285 139
55 Zairum (Arogeisus accuminata) 41 3 0.0315 153
56 31 3 0.0180 88
57 55 3 0.0567 276
Sub Total 0.2371 1155
58 Thingdawl (Tetrameles nudiflora) I 110 6 0.4537 2210 ¢
Sub Total 0.4537 2210
59 Tei (Toonna ciliata) 64 4 0.1024 633
60 74 4 0.1369 846
Sub Total 0.2393 1479
61 Tukloh sehsawr (Lancia coromandelica) | 79 4 0.1560 760
Sub Total 0.1560 760
62 140 5 0.6125 1514
63 80 2 0.0800 1412
64 Teak (Tectona grandis) 70 2 0.06125 1081
65 110 5 0.3781 8343
66 92 5 0.2645 5836
67 80 4 0.1600 2824
68 90 5 0.2531 5584
69 110 5 0.3781 8342
Sub Total 2.18755 34936
Grand Total 92575

10:45085

(Rupees ninety two thausand five hundred seventy five only)

Floor price is calculated based on the latest notification Vide No.B.11029/1/2003 ~ FST. Date 15.5.2020.

P
-
Divisional Forest Officer
Lunglei Forest Division
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ANNEXURE R6/15

GOVERNMENT OF MIZORAM
OFFICE OF THE DIVISIONAL FOREST OFFICER
/ THENZAWL FOREST DIVISION
o THENZAWL: MIZORAM
email id: thenzawlforest@agmail.com
No.B.13021/1/2021-TFD/ FZ~ 632 Dated Thenzawl, the 14t 09. 2022
To, -

m. Principal Chief Conservator of Forests &
Nodal Officer (FC),
Mizoram,Aizawl

Subject: = Proposal for diversion of 8.9856 Ha of forest land for widening
and up-gradation of NH-54 to 2-lane with paved shoulder and
geometric improvements in the State of Mizoram (Package -2)
Deemed forest area by NHIDCL —reg

Refn. : No.B.21019/15/2022-FC/PCCF/§28 Dated 12.Sept, 2022
Sir,

With reference to the subject mentioned above, I am to submit
herewith Action Taken Report (ATR) on violation of Forest (Conservation) Act 1980 while
executing the project involving Diversion of 8.9856 Ha of forest land for widening and up-
gradation of NH-54 to 2-lane with paved shoulder and geometric improvements in the

State of Mizoram (Package -2) Deemed forest area by NHIDCL as given below point-wise.

1. The execution of road project involving diversion of 8.9856 Ha of forest land for
widening and up-gradation of NH-54 to 2-lane with paved shoulder and geometric
improvements in the State of Mizoram(Package -2) Deemed forest area was started by
the User Agency (NHIDCL) prior to obtaining “In Principle Approval’ from Govt of
India.

2. As soon as the violation is detected by DFO, Thenzawl, Stay Order was issued vide
letter No.B.13021/1/2021-TFD/147-149 Dated 31.5.2022; a copy of which is enclosed
at Annexure-I.

3. Consequent upon issuance of Stay Order by DFO Thenzawl, all the excavation
works along the project site (Package -2) has been stopped.

/ 4. In the meantime, the User Agency (NHIDCL) received IPA for this particular road
project (Package-2) on 14, June, 2022 from Govt of India. However, the construction
works was not allowed to continue and remain stopped due violation of Muck Disposal
Plan (and hence FCA-1980) in the form of improper spoil disposal at various

designated Spoil Banks and other locations leading to environmental damages.
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5. The damage on forest land took place at three (3) locations due to irregular muck
disposal which destroyed the plantations/ vegetations in the downhill side of road
alignment due to submergence of land by spoil. The total damage area at three
locations is estimated to be 5.00 Ha (2.0Ha+1.5Ha+1.5Ha).

6. Further, the Serchhip District Monitoring Committee under the Chairmanship of
Deputy Commissioner had visited the project site on 12.07.2022 to ensure that no
further excavation works is continued and that no further violations happen in the
project area. A copy of the resolutions of the Committee was given to NHIDCL and its
engaged contractors vide letter No.B13021/1/2021-TFD/404-414 dated 20.7.2022
(Copy enclosed at Annexure-II) directing that they shall comply with all the
resolutions/ directions of Serchhip District Monitoring Committee on this matter. The
Serchhip District Monitoring Committee tentatively planned to have a re-visit the
project site of Package-2 to check and ensure the recommendations of the Committee
for remedial /protective measures are fully complied with by NHIDCL/ contractors.

7. As of today, all the excavation works has been stopped and no further violation of
Forest (Conservation) Act 1980 happens in the project site.

Enclosed: As above Yours faithfully,

124 J a L%L
(LALBIAKCHAMA CHAWNGTHU)
Divisional Forest Officer
Thenzawl Forest Division
Memo No. 13031/1/2021-TFD/ Dated 14th.09.2022

Copy to: 1) Conservator of Forests (Central Circle) for kind information.

Divisional Forest Officer
Thenzawl Forest Division
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. GOVERNMENT OF MIZORAM
5 5 OFFICE OF THE DIVISIONAL FOREST OFFICER
i /‘/“.,.. THENZAWL FOREST DIVISION
Azadi THENZAWL: MIZORAM
At Mahotsa _ email id: thenzawlforest@qmailic
No.B.13021/1/2021-TFD/_ /%17 - (%49 Dated Thenzawl, the 31t May, 2022 .
To,
The General Manger (Projects)
NHIDCL
PMU-Lunglei, Mizoram
Subject:  Irregular Muck Disposal in connection with the Project
‘Widening and Up-gradation to 2-Lane paved shoulder
configuration and geometrie improvementis from Km 8.0 to Km
380.0 on Aizawl-Tuipang section of NH-54 in the State of
Mizoram (Package-2).
Ref. No.B.22019/18/2022-FC/PCCF/Pt. Dt.30.05.2022.
Sir,

With reference to the above, I am to bring to your attention that there has
been irregular muck disposal in many places along NH-54 stretch within the jurisdiction of
Thenzawl Forest Division (Serchhip & Hnahthial District) while executing the above
mentioned project. The followings are specific and GPS locations other than designated
spoil banks as per your Muck Disposal Plan where dumping of large volume of excavated
soil have been done by NHIDCL.

e

| Approximate
| Sl. No. Specific locations GPS Locations | damaged area
| (inHa),, . |
| g 1 Herhse kawn (1989 Gomari 23° 06’43.75" N _ L f
| Plantation, Rawpui VCarea) | 92053’ 97,097 E i 0
| Dapzarkawn (2003 VFDC PIantatioﬂ 23° 06’ 35.06” N 4 ﬂ
. " |PangzawlVCarea) ) 92°53' 25.83” E '5~~~J
,  Dabzar ram (2c03 VEDC Baniboo | 230 06' 29.72” N ‘
. 92°53' 37.29” E

__| Plantation , Pangzawl VC area)

15,1 ,_J

| SN %4 ;

Further, there are some designated spoil banks where there has been large

scale dumping of muck without construction/erection of retaining wall or Gabion in
advance which adversely affect forests, biodiversity, river and stream ecosystems. in

downhill terrains. This kind of irresponsible action from NHIDCL is highly unexpected
and unwelcomed especially after signing Undertakings to the effect that utmost care shall

be taken to protect and conserve the environment and that no

violation of Forest
Conservation Act 1980 shall be ensured while executing the road project. :

The irregular disposal of large volume of excavated soil and non-compliance
with Muck Disposal Plan result not only in extensive destruction of valuable faunal and
floral diversity and but loss of river ecosystems and aquatic life due to siltation. which hava



ultimately impacted public drinking water supply in a negative manner. The nonw \\
compliance of Muck Disposal Plan and Undertaking submitted by you to PCCE-office,
Aizawl vide No.208/NHIDCL/ PMU-Seling/ 2020—21/NH54/Wk/F0rest/ 888 Dt 1..41,2020

is the clear violation of Forest Conservation Act-1980. You are hereby informed to .
immediately stop further irregular muck disposal and take any appropriate remedial
measures to restore the extensive environmental damages caused by you due to such
irregular muck disposal. Some of the photograph showing irregular muck disposal along
NH-54 road project are also enclosed herewith.

Further it may also be reiterated that as of today, Stage- I (In Principle
Approval) approval is under process and not yet given to NHIDCL for the Project
‘Widening and Up-gradation to o-Lane paved shoulder configuration and geometric
improvements from Km 8.0 to Km 380.0 on Aizawl-Tuipang section of NH-54 in the State
of Mizoram (Package-2). However, NHIDCL had initiated execution of works in the field
(forest areas) without Stage I approval (IPA) which is again gross violation of Forest
Conservation Act 1980. - ]
Therefore, you are hereby instructed to immediately stop all the
construction activities of NH-54 Road project (package —2)and Chhiahtlang
& Serchhip Bypass) within Thenzawl Forest Division (Serchhip & Hnahthial
Districts) unless and until Stage —I approval (IPA) is obtained from
MoEFCC, Gout of India to avoid further course legal action.

Enclo: As above

Yours faithfully,

(LALBIAKCHAMA CHAWNGTHU)
Divisional Forest Officer’ =
Thenzawl Forest Division|

Thenzawl: Mizoram

Memo No.B.13021/1/2021-TFD/ 47 - 111 Dated Thenzawl, the 31 May2022 it
T R R R

Copy to: HarEd

1) Addl. Principal Chief Conservator of Forests & Nodal Officer (FC) Mizoram Aizawl
for kind information.

o) Conservator of Forests, Central Circle for kind information.

3) Executive Director (Project), NHIDCL, BO - 3 Floor, T-86,Tuikhuahtlang, Aizawl

Mizoram-796001 for information and necessary action. :
. . .leés ‘W |
Divisional Forest Ofiicer:

Thenzawl Forest Division, i1
Thenzawl: Mizoram, | = |



PHOTOS SHOWING VIOLATION OF MUCK DISPOSAL PLAN BY NHIDCL IN NH-54 ROAD (PACKAGE-3)

Location-3:

Location-2

Location-1
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HEAEHRR
GOVERNMENT OF INOIA

INTEGRATED REGIONAL OFFICE
BAINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

FIFHEHITANT/AW-U-SIB, LUMBATNGEN,
RrRTTSHILLONG- 793021 AN N EXU RE R6/1 6

TeL. 0364-2537278; Fax, 0364-2536041

No3-MZ CO592020-SHI/ Jed) -2 14" October, 2022
li\(J. o
v

Sub

Sir.,

“Principal Seeretary.

Grovernment of Mizoram,

Environment, Forests & Climate Change Department,

Aizawl-796001,

Proposal for diversion of 8.9856 ha of forest land for widening and upgradation, of
NH-54 to 2-lane with paved shoulder and geometric improvements in the Swate of

Mizoram ((Package-2)-Deemed Forest area hy NHIDCL

Letter No No. G.20015/22021-FST dated 26.09.2022 from Porest Department. Govi of
Mizoram.

With reference to the subject and letter cited above, | am directed to intorm that the

request of the State Govi vide letter dated 26.09.2022 under reference above has been examined

in this office, On this matter. the demand note from the User Ageney in respect 1o the

(&

compliance of the conditions imposed in the In-principle approval dated 14.06.2622 may be —
raised by incorporating the penalty for the violation committed by User Agency as it will be
cumulative report required to be submitted for secking Stage-11 approval.

Copy to:

This is for submitted for your kind tnfortnation and for tuking further necessary action.

STe CA"H.

% » A%
S Ay
;4

Ve ;gw {

A ¥

ANes. L J Syimiong)
HG*‘SWMW fﬁﬁ) Deputy Inspecior General of Forests (C)

Additional Principal Chief Conservator of Forests & Nodal Officer (FCO) Govt. of

Mizoram. Environment. Forests & Chimate Change Departmens, Afzawl,

et

a

FATGrEAda® (F517) /Deputy spector General of Forests (O)

PB O PCCE}
ReceiptNo ..... 5. 52

Date [9 - [Q ')~)/

e
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\ GOVERNMENT OF MIZORAM
« OFFICE OF THE DIVISIONAL FOREST OFFICER
LUNGLEI FOREST DIVISION ANNEXURE R6/17
oo LUNGLEI : MIZORAM
6"" Buannel Riin, Bazar veng, Lunglei

}w/ Email : lungleidfo@gmail.com
f

Dated Lunglei, the 10" October, 2022

he Principal Chief Conservator of Forests
Mizoram, Aizawl

Action taken report on ¢ Proposal for diversion of 4.3629 Ha. of
forest land for widening and upgradation of NH - 54 to 2 lane
with pave shoulder and geometric improvement in the State of
Mizoram (Package 3) — Deemed forest area by NHIDCL.

No.B.22019/14/2021-FC/PCCF/140 dt 3.102022

Referring the above, I have the honour to furnish the required informations as [
follows : ; |
= | i
n 1. Violation (Felling, earth cutting) was started during December, 2019. » ’
Regardix{g violation inside forest areas, the case was compounded on payment of Rs 3000.00

(Rupees three thousand only ) on condition that all the felled trees (25Nos, 4.8385 cum)

should be recovered by the User Agency.

Regarding disposal of muck, there are no muck disposal inside forest areas although some
earth cuttings and felling of trees were from forest areas.

\d It may also be noted that out of 4.3629 Ha. of forest areas, only 0.5329 Ha. is
\" " under Lunglei Forest Division and the rest 3.83 Ha. is under LADC Forest Department.

Enclo : As above
Yours faithfully,

lof
(PC LALCHHANDAMA )
4 Divisional Forest Officer

Copy to :
1) Conservator of Forests, Southern Circle, Lunglei, Mizoram for kind information.

Fic OF v{UF Divisional Forest Officer

el 10~ n 3 | i

----------------------------
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No.B.14015/1/2022-DFO(L)/_|vH - 156

€ GOVERNMENT OF MIZORAM
£ OFFICE OF THE DIVISIONAL FOREST OFFICER
| %#J LUNGLEI FOREST DIVISION

LUNGLEI : MIZORAM
BUANNEL RUN, Bazar veng, Lunglei

Email : lungleidfo@gmail.com
Dated Lunglei, the fﬁ“ September, 2022

OFFICE ORDER No. '2 OF 2022 —2023

Whereas there was felling of trees at Government Plantations within the project areas
‘Widening and upgradation of NH — 34 to 2-lane with pave shoulder and geometric
improvements in the state of Mizoram ( Package — 3 - 4.3629 Ha. out of which 0. 5329 Ha.
is under Lunglei Forest Division ) by NHIDCL’.

Whereas it was revealed that felling was done by contractors under NHIDCL while
carrying out the said project. As per the statement of the accused, work was started in
December 2019 and trees were felled because the areas were claimed by some individuals.

And whereas the accused promised that all the felled timbers will be extracted and
after extracting all the timbers which can be extracted, the difference in number / volume of
felled trees and number / volume of trees extracted, if any, will be paid within 45 days from
the date of issue of this order. As per the initial enumeration, there were 25 trees to be felled
~ with total volume of 4.8385 Cum (List enclosed)

Now, therefore, the undersigned, in exercise of the power conferred under Section 29
B of the Mizoram (Forest ) Act, 1955 decided to compound the case on payment of Rs
3000.00. The compounding fee should be paid within one week from the date of issue of

this letter.

Sd/- PC LALCHHANDAMA
Divisional Forest Officer

Copy to :
1) The Range Officer, Tawipui Forest Range for kind information and necessary

action. |

2) General Managér (P), NHIDCL, PMU - Lunglei for kind information and

necessary action.
N\ Y i —
\4: el T
/ . ///:/‘I:/#’?/
C__._.-—/ by >
[ L

<

0 [ - Divisional Forest Officer

85
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STATEMENT OF THE ACCUSED

The land where viclation of the Mizoram (Forest) Act, 1955 and the forest (Conservation) Act, 1980
took place under deemed forest area of Tawpui Forest Range (Package-3, Km 250.00 to Km 380)
and the Environment Forest & Climate Change Department claimed it as government plantation
but there are private people having land passes and the same land has been handed over to NHIDCL
by CALA and further handed over to EPC Contractor for carrying out construction activities.
Violation has taken place while executing works for ‘Widening and up-gradation to 2-lanes with
paved shoulder and geometric improvements from Km 250.000 to km 278.000 (Package-6) on
Aizawl-Tuipang section of NH54 in the state of Mizoram on EPC mode with JICA loan assistance’.

Work has been started by the contractor since 16 Dec 2019 and some trees were felled in the said
location, after having the consent of the land pass holders.

There was no intension to violate any rules/iaws. The reason of violation was due to the confusion
as to whom the land and crops belong to because there are private people with land passes
claiming as their land while EF&CC Department also claimed it as government Plantation. It is
requested to take a lenient view as the area is already included as deemed forest area and in
principle approval of forest clearance already received.

Some of the felled7uprooted trees are buried under the excavated soil. So, after extracting all the
timber which can be extracted, then the difference in number/volume of trees felled and
number/volume of trees extracted, if any will be paid to Environment Forest & Climate Change
Department by EPC contractor within 45days.

7~
EVAN S
Kumar Prashant
" Project Manager, ABCI
Oid BRTF Camp
Tawipui North-1

Pranab Sinha
Genegal Manager (P)
NHIDCL, PMU-Lawngtalal



List of trees felled while carrying out the projdd§ |dening & upgradation to 2 — lane paved shouider f ; 7
configuration and geometric improvements from km 8.00 to Km 380.00 on Aizawl - Tuipang section of NH

}h‘\ - 54 in the state of Mizoram (Package - 3) Lungiei Forest Division.

e

Sl No Name of Trees | Girthatbreast | Length | Volume Floor price |
(species) height (In cm) {m) (Cu.m) (In Rs)
1 2 3 4 5 6
R ¢ 70 4 . 0.1225 757
2 82 4 0.1681 1039
3 62 3 0.0720 445
4 80 5 0.0200 124
g Thlanvawng (Gmelina arborea) 53 3 0.0526 325
6 79 5 0.1950 1205
7 174 5 0.9461 10019
8 161 4 0.6480 6862
9 69 3 0.0892 551
10 120 4 0.360 3812
11 83 4 0.1722 1046
Sub Total 2.8457 26,185
12 - Zuang (Duabanga gradifiora) 68 5 0.1445 765
13 66 5 0.1361 721
Sub Total 0.2806 1486
14 58 4 0.0841 445
15 82 4 0.1681 890
16 Khiang (Schima wallichii) 88 5 0.2420 1281
17 78 5 0.1901 1007
18 87 5 0.2365 1252
19 58 4 0.0841 445
Sub Total 1.0048 5320
20 |  Fartuah (Erithnia varieties) | 54 . 4 0.0729 355
Sub Total 0.0729 355
21 | Thingkha (Derris robusta) l 42 |~ 3 0.0330 161
Sub Total 0.0330 161
22 | Vang (Albizzia chinensis) | 96 | 5 0.2880 1403
’ ~ Sub Total 0.2880 1403
23 | Thalteh (Kydia calycina) l 58 R 0.0630 307
Sub Total 0.0630 307
24 Tukloh sehsawr (Lancia 56 3 0.1060 516
25 coromandelica) 76 4 0.1444 703
Sub Total 0.2504 1219
Grand Total 4.8385 36,436

(Rupees thirty six thausand four hundred thirty six only)

Floor price is calculated based on the latest notification Vide No.B.11029/1/2003 FST - Date15.5.2020

Divisional Forest Officer
Lunglei Forest Division



GOVERNME% MIZORAM
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS
DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
MIZORAM::AIZAWL

No. B.22019/14/2021-FC/PCCF/ |} ) Dated Aizawl the Z\%February, 2023
To,

Executive Director (P)
NHIDCL
RO - Aizawl, Tuikhuahtlang.

Subj : Proposal for diversion of 4.3629 ha of forest land for Widening &
Upgradation of NH 54 Package 3 Deemed Forest on Aizawl - Tuipang
section of NH 54 in the State of Mizoram.

Sir,

With reference to the subject quoted above, I am directed to forward
herewith a copy of letter received from DFO, Lunglei regarding the extent of area of
violation and No. of years of violation for the project proposal for diversion of 4.3629 ha of
forest land for Widening & Upgradation of NH 54 (Package 3 deemed forest). The penal
NPV under Lunglei Forest Division has been calculated as follows:

|

Violated area NPV rate : ¢ g SRRty |
. o Amount (in Rs) | Violation years | amountx 20 % |

{(in ha) {in Rs) . |

) (in Rs) |

0.5329 11,16,900.00 5,95,196.00 1 1,19,039.00 |

This is for information and payment of Penal NPV through PARIVESH.

Yours faithfully

N

< Z_/}G/ w T 4
X 7/)} 7'/
= Z SINGSON)
@Deputy Conservator of Forests (FC)
No. B.22019/14/2021-FC/PCCF/ Dated Aizawl the  February, 2023
Copy to:
1. Conservator of Forests (CC) for information.

2. Divisional Forest Officer, Thenzawl Forest Division for information.

V&%{uw

QAssistant Conservator of Forest (FC)



\ MATIONAL HIGHWAYS & INFRASTRUCTURE DEVELQP. T CORPORATION LTD.
“ IMinistry of Road Transport & nghways, Govemme ¢ ndia)
-T,gmnal Gffice-Alzawl, Mizoram. o
S~y or, T-86, Tuikhuathlang ‘ .
Aizawl, Mizoram-796001 ) SRS BHARATMALA A\
Email: ro-mizoram@nhidcl.com Rk e ﬁ”‘m"‘m“mm”m“ i 'w"‘”“m‘“
Ph.No.:0389-2316335

No, NHIDCL/RO-Aizawl/Forest/2023/206 Date: 12.06.2023
To,
s The Nodal Officer/APCCF,
wWa P MOEF&CC Department,
5 Govt. of Mizoram
A Subject: Payment of Penal NPV in respect of Construction of 2-laning with hard shoulder

"t L configuration of NH-2 (Old NH-54) from Aizawl-Tuipang section of NH- 2 (Pkg-3) in Mizoram under
3 \'71 Bharatmala Pariyojna on EPC mode- Payment of penal NPV to Forest Department.

€(.) Ref:
M¢ ( iIN0.B.22019/14/2021-FC/PCCF/ 171, Dtd.21.02.2023.

Sir,
With reference to above referenced letter no. (i) this office paid the Penal NPV of
Rs.1,19,039/- through challan which was approved by your good office through application
ﬁ/, no.6143625843 to Centralized CAMPA Acc. on 22.05.2023 (copy of challan attached).
/

2. The NPV, CA, AP was paid on 02.06.2022.

3.1t is requested your goodself to process the file for the land of 4.3629,Ha of land for
approval of Stage-ll from IRO Shillong. This is for your information and necessary action please.

A@Véz Encl:As above. c}')?
. e),b
(Paleti

; \
Brahmanandam)

j\ﬁ GM (LA & Coord)
19% Copy to:

i)The Principle Secretary, MoEF&CC Dept., Govt. of mizoram.
ii)Under Secy. to the Govt. of Mizoram, MoEF&CC for information.
ii)DCF, CAMPA, MoEF&CC Dept. Govt. of Mizoram for information and necessary action.
iv)GM{P), PMU-Lawngtlai for information and necessary action.
v)Guard File.

P/B OF PCCF

Head Quarter: 3rd Floor, PTI Building, 4 Parliament Street, New Dethi-110601

Winhgitas wrana nhide ~am
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{
MINUTES OF THE MEETING OF STATE LEVEL COMMITTEE HELD ON 21.12.2022 TO
MONITOR ENVIRONMENTAL ISSUES ARISING FROM DEVELOPMENTAL PROJECTS
UNDERTAKEN BY NHIDCL IN THE STATE OF MIZORAM

The 2nd meeting of the State Level Committee constituted vide Notification No.
G.20015/29/2020-FST/Pt.Il dated 15.07.2022, to monitor environmental issues arising out of
projects implemented by NHIDCL in the State of Mizoram besides monitoring and coordinating
the functioning of various District Monitoring Committees constituted for the purpose towards
compliance of the environmental laws was held on 21.12.2022 at 12:00 PM at Chief Minister’s
Conference Hall. The meeting was chaired by the Adviser to the Chief Minister (Technical). The

list of participants is appended as Annexure-I.

The Adviser (Technical) to Chief Minister welcomed all the participants and informed
that pursuant to the directions given by the Committee in its last meeting held on 25.07.2022
wherein NHIDCL was directed to undertake rectification exercises to address damages caused
to the environment because of irregular muck disposal and other activities and was required to
place before the committee action taken by it in two months’ time and thus the second meeting

of the SLC was scheduled to be held in October, 2022, but was postponed to December, 2022

on the request of NHIDCL as rectification works/actions could not be undertaken by them

during the monsoon season.

The Executive Director, Regiona! Office of NHIDCL, gave a detailed presentation on
corrective measures undertaken by them in different sections of the roads being constructed
by them to address muck dumping, control of muck rolling downbhill, support to uphill and
downhill side during cutting / widening of the road and other such steps taken to avoid /
control damage especially to the rivers. Thereafter, discussion ensued wherein various
members of the Committee shared their critical observations on the works undertaken by

NHIDCL and the damages that have caused to the environment.

Mizoram Pollution Control Board (MPCB):- The scientist representative of MPCB
reported that as member of the District Level Committee, it has carried out several inspections
of sites in different districts on various reports of environmental damages caused during the

implementation of various projects of NHIDCL. She apprised the committee that during the

\

ﬂ/

60
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4
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ground verification, it was observed that the corrective engineering and vegetative measures
taken on the damages already caused were executed quite late, hence were ineffective to
address/ reverse damages already undertaken. She further informed that since NHIDCL did not
apply for any environmental clearance, hence, it had become difficult to assess the damage
caused as prescribed by the Hon’ble NGT. The representative from NHIDCL informed that the
environmental clearance was not sought as the projects specifications did not mandated so.
The Chairman took exception of the view taken by NHIDCL and instructed that the project
should have been taken in its entirety and not phase-wise or stretch-wise to circumvent the
rules that require NHIDCL to take environmental clearance. The representative to MPCB
further informed that the assessment of the damages has been attempted and for that duration
of violation (in years) are being collected from DFOs concerned where violation has taken
place. She pointed out that additional assistance of an Expert Institution would help in more

accurate assessment of the environmental damages caused.

Save Mizoram Rivers:- The representative of Save Mizoram Rivers informed that
damages to environment have already been caused by the construction activities of NHIDCL
and that several stretches of the rivers have been polluted due to muck rolling down the hills
and into the river where no required structures were put by NHIDCL to prevent the same.
Hence, NHIDCL is required to be more careful in the future and all the required measures

should be taken either before or during construction phase to prevent environmental damage.

Central YMA:- The Vice President of CYMA suggested that construction of gabion walls,
toe walls, and other engineering interventions should be constructed at the spoil banks before
dumping of soil. He further reported that on inspection of some spoil banks, trees planted by
NHIDCL were done just for namesake, hence in the coming rainy season, it is feared that the
muck dumped would not have been stabilized and hence could cause environmental damage at

that time in the form of land slips into the adjacent low lying land and rivers.

ASEP:- The representative of ASEP suggested that before undertaking any construction
activity, NHIDCL may have a joint meeting with the local NGOs, VCs and the other stakeholders
to inform them about the proposed activities so that the local people are aware and are able to

participate in preventing in any environmental damage that may happen. He further suggested

A

B

1
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that spoil banks should be inspected before dumping of muck. Carrying capacity of the spoil
banks as well as the construction of gabions, etc. should be assessed and done before the start

of work. The Executive Director, NHIDCL stated that no further violation has taken place since
work started after CALA / DC handed over the land to them. He also assured that construction

of gabions etc, and meetings with the local NGOs will be conducted before the start of work in
future.

The reports received from various District Monitoring Committee were enunciated
before the State Monitoring Committee which revealed that irregular muck disposal had taken
place in various districts during execution of road construction works. Thus, the committee
recommended that joint field verification may be carried out to ascertain disposal of muck at

designated spoil banks and also execution of corrective measures to prevent environmental
damages.

The meeting ended with vote of thanks from the Chief Wildlife Warden.

Sd/-
Er. K. LALSAWMVELA
Adviser to Chief Minister (Technicat)

&
Chairman
State Level Committee
Memo No. B.22019/18/2022-FC(PCCF) /Pt Dated Aizawl the 13, January, 2023
Copy to:
1 PS to Chief Minister of Mizoram.
2 PS to Adviser (Technical) to Chief Minister, Govt. of Mizoram
3 PPS to Chief Secretary, Govt. of Mizoram
4, All members of the State Level Committee
b, All Deputy Commissioners, Mizoram
6. All Divisional Forest Officers

A
GH)
Principal Chief Conservator of Forests

&
Member Secretary,
State Level Committee
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LIST OF PARTICIPANTS
Meeting Held At Chief Minister’s Conference Hall,
Chief Minister’s Office, McDonald Hill, Zarkawt, Aizawl
Dated, Aizawl the 21" December, 2022

J N_amg N Designation [ Phone No. Signature
1- ’ K. Lalsawmvela Adviser toCM | 9436141640 On the
4 1. (Tech) Chair
’“lr“lfl-a.wu BnnC e, ,""’/”“’D P4 ¢14 06¢)) ’%{C__—L
3. RN Sagh NeCRCmesE) | Qpiasyaga | rgE—
4. KAMAL PRELT | plecH Gty ¢y 2TL /égjr#:/ “
%5- JVIW’AM JAfeuAL| € DML | 9960]684s u?,)ﬁ“’/:,_,,
; > :YALm&BRpunﬂumoﬂn GM(LPS) 988‘1‘?7(777@ / |
7| Biked k. Spuasta 6&@).531@...485&25&;_{_\_/2%{;
8. !;ZAHUL. TFATORIA | Phm(p) MExt| 8989816352 @/f&;:&.:
i g P Lhgmun < \qysam eq 44 féa/%;__‘
' 10. Z &Yy ZNcF(Fe)  |TYIECHFNY ST —
i ‘Wmlf-luq Fall.og | DFo, Adgast 369 €SRBE '(L/.é’;/
2| Ve mjﬁl(,[t/m.cum DUZ Pyl | G436]14 #)e2 Z:
- Ve pubs 30 dh Syyters Evyrad| 7976707159 'a/\[://\
8. [0t L aMlhGvaiss| S ME. T00590 2230 R
g ﬁ ansid thertg | < e 76 159y 50l 2 \ Z il
16 c,LL,_:q Vip ayma Ugzgestvey 4L P
- O bsrcati, Fatle  |Biury, i | Mes5037 O
8. | fpup cAAbly CE,PHED |01 73/ W
8| i CE, pued | T143 107 K
20. Lt{;lmmwi CLwlw Ty 36150/t /stﬂ/
21.
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HNUTES OF THE MEETING OF MONITORING COMMITTEE TO MONITOR 'I'HE. 64
’/0

COMPLIAN CE OF ENVIRONMENTAL LAWS FOR WORKS CARRIED OUT IN
k! VARIOUS DEVELOPMENT PROJECTS ( LINEAR AND NON-LINEAR )

s S, | IN RESPECT OF LUNGLEI DISTRICT ANN EXU RE R6/20

i.[va
o Date & Time : 22" June, 2022 @ 1:00PM -
DC’s Conference Hall, Lunglei

Venue
fis
The meeting was chaired by Pu Kulothungan A, DC & Chairman of the committee. At
the outset, the chairman welcomed all the members & invitees and explained the terms of

reference of the committee. He further emphasized that the safety of our environment should
not be compromlscd at the cost of development, and requested NHIDCL / Contractors to be

cautions while carrying out works.

Pu PC Lalchhandama, DFO, Lunglei & Mémber Secretary explained that the current
environmental issue is dumping of muck. He. stated that most of the current problems due to
road construction along NH 54 & NH 302 are due to negligence of environmental norms and
various advisories made by the concemed authorities / Department / NGOs and hence, stay
order was issued with a request to construct physical barrlers to prevent the entry of rnuck into

rivers / streams.

Dr. Lalramnghaki Pachuau, Scientist' D from Mizoram Pollution Control Board also
explamed the environmental impacts and that the current situation arise due to non-compliance
of various environmental norms / rules / regulations / advisories. She further stated that even
show cause notice was served to NHIDCL from Mizoram Pollution Control Board.

Representatives of NHIDCL / Contractors also explained thelr issues / problems After
detailed deliberation, the followmg decisions were taken.

The meeting was of the opinion that most of the current environmental problems faced
due to new road construction along NH 54 and NH 302 are caused by negligence of
various environmental norms / guidelines-/ laws / Acts by NHIDCL and its contractors.

Stay order issued by DFO Lunglei and DFO Tlabung within their respective divisions
were also ratified as it was inevitable fo prevent further deterioration of environment
(especially rivers and streams due to disposed muck). The meeting decided that all the
contractors should carry gut construction of RCC / Gabion walls at the bottom of all the
dumping sites in full swing to prevent the entry of muck into the rivers / streams and
should complete within 15 days. It was decided to carry out physical verification after 15

days
2. Itwas also agreed that splitting the projects deliberately in less than 100 kms to avoid the
.need of obtaining Environmental Clearance is injusticc to environmeni and not

acceptable Hence, NHIDCL is requested to re-examine the project and take necessary
action in obtaining necessary clearance in addition to forest clearance in order to avoid

furlher complxcauons

3. The méétmg resolved that NHIDCL / Contractors should enqulre damages done by
improper muck disposal to individual properties within thelr respective areas and take

necessary action to make good the loss.

1.

Contd.....2/-

L ——————
— e — — —
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d that NHIDCL / Contractors should submit the updated muck

4. It was also decide ;
dumping ground conditions as per the following proforma to Chairman / DC.,
] No. of dumping grounds
Designated (Approved by Arranged by Contractor on
District Admn.) mutual understanding
SL (Non- designated) Remarks
No With With out With Without
Protective | protective wall protective protective
Wall wall wall
1 2 , 3 4 5 .6

Approval of the competent authority should invariably be obtained in all the non —
designated dumping ground immediately after constructing protective wall.

5. The meeting reiterated that dumping of muck should be done only at designated dumping
site and all applicable environmental laws / rules / guidelines should be¢ followed
strictly. If additional dumping site is required, approval of the competent authority
should be obtained and construction of protective wall (RCC / Gabion) should be

completed before dumping muck.

6. The meeting also decided that identified dumping ground inside forest areas should be
cancelled and suitable areas outside forest areas should be identified by the contractors

and approval should be obtained from competent authority.
The meeting ended with vote of thanks frqm tllé_ Chairman.

o &
* Deputy Commissioner
Lunglei District

,
pdemo No.C.11015/112022-DFO(LY.32- 35" Dated Lungle, the. A3 June, 2022 :
Copy to:

3 vy sl

(PCLALCHHAND!AMA )
Member Secretary
&

Divisiox}al Forest Officer.
Lunglei Forest Division
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ATTENDANCE SHEET

DC Conference Hall

(B2 2)
:i' ]

Date & Time © 22 June 2022 @ 1:00 PM |
Subject Monitoring Committee to monitor the compliance ofénvirdnm’enta! '
Laws. '
SI No Name & Designation Phorie No Signature
L S ¥
2 PC Lalchhandama Q6160710 7 M
Member Secretary ,
3 a. l—-—lYLMMM bl ‘&% Yy Tzl : f—
R n . woce T dtseieae | Shi —]
° | Posiplls Bl GhAGel opssaqsery | e .
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1631 ANNEXURE Rsle1 6 “%Z

,‘; NUTES OF THE MEETING OF MONI'I‘ORING COMMITTEE TO MONITOR THE
A '‘COMPLIANCE OF ENVIRONMENTAL LAWS FOR WORKS CARRIED OUT IN
X VARIOUS DEVELOPMENT PROJECTS ( LINEAR AND NON-LINEAR)
IN RESPECT OF LUNC‘LTI DISTRICT

Date & Time : 25™ August, 2022 @ 2:00PM
Venue 2 DC’s Conference Hall, Lunglei
Mcember presents @ Anncxure - I

A, Dcputy Commissioner & Chairman of the
committee. After welcoming all the members and invitees, he explained that the purpose of the
meeting was to discuss the compliance of decisions taken in the earlier meeting by NHIDCL
and its contractors. He further stated that out of the three monitoring teams constituted ( Team
A Tezm B and Team C), only one team (Team C) has submitted their momtonng report and the

other two teams are yet to submit their reports.

The meeting was chaired by Pu Kulothugan

Pu PC Lalchhandama, DFO, Lunglei & Member Secretary who is also convener of Team
- C highlighted brief report of verification stating that comphance of earlier decisions was not
upto acceptable level. He further reported that dumping was done at a member of places other
than designated dumping ground and most of the dumping grounds were without protective wall
at the time of verification. The verification team opined that NHIDCL should pay for the
ecological Josses caused by improper muck disposal. Detailed monitoring report of Team— C is

at annexure — 2. '

Updated reports on designated dumping grdim'd was given by contractors under

NHIDCL as below : ¢
SL Package No. No. of spoil banks / Dum hing grounds :,
s With protective | - Constn. Of | Without " Total | &
walls protective wall | protective ¥ i
* completed going on “wall
1 2 3 4 5 6
1. | NH-54 Package —3 5 4 5 14
2. | NH-54 Package —4 12 2 4 18
3, .| NH-54 Package — 5 15 3 1 25
4. | NH-54 Package — 6 | 5 3 8 16
5. | NH-54 & 302 Package ~ A ] - 12 13
6. | NH-54' & 302 Package — B l - 9 10

T~ )

Photographs of the protective walls constructed wér'e also submitted by respeth
contractors. K

(¥ Scanned with OKEN Scanner



anm o

Lo
i

o

-. @
(S
) |

s

After detailed deliberations, the fo]lo'wing decisions were taken.

Since updated muck dumping ground was not submitted as decided in the last me'eting,"ll't

was once again decided that NHIDCL / Contractors should submit

using the following proforma without further delay.

SL | No. of dumping grounds Remarks
No [ Designated | Arranged by contractor ‘on |
(Approved by District Admn) mutual understanding (Non -
designated)
[ *With ~ I Without With protective | Without
protective wall | protective wall wall protective wall
1| 2, | 3 ' 4 5 - 6

updated information .

It was decided that construction of protective wall should be in full swing to complete
them as soon as possible and in any case, before the next meeting which is tentatively

scheduled to be held during mid — October, 2022.

It was decided that dumping should be taken as an opportunity to qr'eéte flat laﬁd\
wherever possible in consultation with concerned individuals / villagers / NGOs etc. 3

\.

It was reiterated that approval of the coinpetent authority should be obtained for dumping

ground before actual dumping even when arranged by mutual understandin

walls shouid also be constructed prior to actual dumping.

g. Protective

As pointed out in the Sfate Level Monitoring Comrhittee held on 25.7.2022 (Para 2. of
recommendations ) about violation or non-violation of The Forest (Conservation) Act,
1980 in respect of NH-54 Package — 3 (under Lunglei District, Thingfal aréa ), NHIDCL
informed that although in — principle approval was obtained on 22.3.2022, work was

stared way back in October 2019 becayse the areas were claimed by
and hence handed over to NHIDCL.

It was decided that NHIDCL

course of action.

L 4

some individuals

should approach DFO Lunglei to discuss further

As desired by the same committee mentioned at 5 above where the District Monitoring
Cominittees were requested to assess the loss caused to the environment due to irregular
muck. disposal ( Para 8 of the recommendation), it was decided that DFO & Member
Secretary may take necessary action on behalf of the District Monitoring Committee to

“take up the matter with Mizoram Pollution Contro) Board.

It was reported that some individuals are dumping at the down — hill road sides between
3 Gafe’and Saizaikawn which gives bad name to NHIDCL-and its contractors. It was

decided-that the culprits, when detected, should be repo

that appropriate action will be taken.

rted immediagely to DC Office so

Contd.......3/-
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:;];?n?(:‘;l?';: n'\ ﬁndin.g dumping ground between Hrangchalkawn — Saéai-ka'wn was also
i Nn'n) :\ as decided that all members and inyitees may extent all possible help to
. CL 7 Contractors 1o find suitable dumping ground.

0,_ ’ SIS 584 ' !
- It was also decided that critical locations of dumping ground that needs urgent

constm.cliﬂn (jf pr:otcclivc wall, if any, may be identified and informed to NHIDCL. DFO
Lunglei & DFO 1 labung may take necessary action within their respective jurisdiction.

. Thg next meeting was also tentatively scheduled to be held during mid — October
1o discuss compliance report and monitoring reports of Team A & Team B.

The meeting ended with vote of thanks from the Chair.

W ( KULOTHUNGAN A 195
Chairman
District Monitoring Committee
' &
" Deputy Commissioner
> * Lunglei District

Memo No.C.11015/1/2022-DFO(LY 88~93 - Dated Lunglei, the LTA August, 2022
Copy 10 : y
All members & Invitees for kind information and necessary action.

/sz—
(PC LALCHHANDAMA )

Member Secretary
District Monitoring Committee

&
T Divisional Forest Officer
< Lunglei Forest Division
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. INUTES OF THE MEETING OF MONITORING COMMITTEE TO MONITOR THE
2ty COMPLIANCE OF ENVIRONMENTAL LAWS FOR WORKS CARRIED OUT IN
U VARIOUS DEVELOPMENT PROJECTS ( LINEAR AND NON-LINEAR ) ’
IN RESPECT OF LUNGLEI DISTRICT

ANNEXURE R6/22

r Date & Time : 10™ November, 2022 @ 2:00PM
Veénne ! DC's Conference Hall, Lunglei
Member presents ¢ List enclosed

The meeting was chaired by Pu Kulothugan A, Deputy Commissioner & Chairman of the
Committee. After welcoming all the members and invitees, he mentioned that it was the third
meecting of the Monitoring team and expected some acceptable improvements in compliance of
the decisions taken in the previous meetings. He further stated that all the three monitoring
teams ( Team A. Team B and Team C ) have done physical verification diligently within the
arcas assigned to them and submitted their reports.

Pu PC Lalchhandama, DFO, Lunglei & Member Secretary summarized reports submitted
by the three teams as follows -

1. E%orts have been made by NHIDCL and its contractors to comply the decisions of the
. . . . 1
previous meetings but those efforts are still found inadequate. ;

r B A number of thé protective walls are not strong enough to withstand the load / pressufe
and are over flowing / broken / damaged.

(FS)

Inspite of repeated instructions / advices, locally arranged dumping sites are still found in
muny places which are without protection wall and also without approval from the
competent zuthority.

4. There are some cases in which private properties are affected by improper muck
disposal.

™A

Construction of protective walls are still going on in many designated dumping grounds
end sre even yet 1o be started in some designated dumping grounds although
constructions &re 1o be done before.- monsoon. Updated reports on designated dumping
ground was given by contractors under NHIDCL.

Photographs werasalso submitted by respective contractors. i

|

|

Afier detailed deliberations the following decisions were taken -

1. The meeting felt very unfortunate to learn that there are still a number of dumping
grounds which are locally arranged and without approval of the Competent Authority.
So, it was decided that NHIDCL and its contractors should take all necessary action in
order to obtain approval from the Competent Authority without further delay.

©w

Consmfction of protective walls in designated dumping grounds should be carried out in
full swing. Whenever any dumping ground is selected, approval of the authority should
be obmn\cd and protective walls should be constructed before dumping is started.

3. All the damaged / broken protective ‘walls should " be repaired / reconstructed
immediately. .

(¥ Scanned with OKEN Scanner
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sions was found unsatisfactory as there are always

4, The over-all compliance of the deci : .
ality.

differences between reports from NHIDCL / Contractors ?nd the grt‘}’]und trheorig”
Therefore, it was reiterated that whatever mslruc.tlons are given from the au g
NHIDCL and its contractors arc bound to comply without any delay.

As also decided in earlier meetings, NHIDCL and its contractors are instruged to settle
improper muck disposal at the

S
the issue of private properties being damaged / af{f’ccted by i
earliest in order to avoid further escalation of the issue. :
6. As requested by Mizoram Pollution Control Board vide No.H.8808§/Po!tn/47-I/20.23!2-
ber of days of violation regarding

MPCB dt 3.11.2022 to submit report on the num on I .
improper muck disposal, DFO Lunglei & Member Secretary of the District Level

Monitoring Committee is entrusted to submit report to Mizoram Pollution Control

Board.
The meeting ended with vote of thanks proposed by Member Secretary. ,

& !
Deputy Commissioner J
Lunglei District

Memo No.C.11015/1/2022-DFO(L)/ 162~ 1bS  Dated Lunglei, the | November, 2022

Copyto: -
*All members & Invitees for kind information and necessary action.

N "
W

(PC LALCHHANDAMA )
~ Member Secretary ’
. District Monitoring Committee

. —————

3
. Div'isional‘Forest Officer
ac Lunglei Forest Division
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ATTENDANCE SHEET"

Date & time : /Oﬁ/wv. 2022 @ 2!m FM

Venue ¢ DC’s Conference Hall, Lunglei
Subject : District Level Monitoring Committee
SL. .
EO- NAME DESIGNATION/OFFICE SIGNATURE .
' ~ !
1 | Kulothungan A DC/Chairman :
< N
2 | PC. Lalchhandama | | DFO/ Member Secretary L P
e
; PC ML _D'L’-A'O M«
4 : |
—79. e 15, Wb&PA #»\/
%W : g—é- a,kwf// @j .
6 J ' - J . i
H-S Shebbpowel poet| Cm 5.4 M— ;
=g Ragy | RE - Phia, /
3 . : :
C- LG(/’{ZZWWV&._ | D/-PKDA M)
9 e ,
LALROTIL AGA . K" Syma ‘()ﬂ———
10
11
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2 \S'hyn'w kv Siwgh S Suwvayor , B) PL , %,, ;
13 | : |
VL Hleina [bcheece | PRO_B1PL / VYo
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: |

G Scanned with OKEN Scanner



1638

NAME

DESIGNATION/OFFICE

SIGNATURE

(/)'C. {\'/R //mudl'(/udng 4
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_ L ) Mlggﬁgi IOF THE MEETING OF MOSBOORING COMMITTEE TO MONITOR THE ﬂ%
B ANCE OF ENVIRONMENTAL LAWS FOR WORKS CARRIED OUT IN
VARIOUS DEVELOPMENT PROJECTS ( LINEAR AND NON-LINEAR )

IN RESPECT OF HNAHTHIAL DISTRICh NNEXURE R6/23

Date & Time : 1 February 2023 @ 3:00PM
Venue :  DC’s Conference Hall, Hnahthial
Member present Enclosed

The meeting was chaired by Pu R. Lalremsanga, DC & Chairman of the Committee. At
the outset, the chairman welcomed all the members & invitees and explained the terms of
reference of the committee. He further emphasized that development and environmental
conservation should go hand in hand and the safety of our environment should not be
compromised in the name of development, and requested all concerned to be cautions while

carrying out their duties.

Pu PC Lalchhandama, DFO, Lunglei & Member Secretary explained that the current
major environmental issue is related to road construction and related works. He stated that most
of the current problems due to road construction along NH 54 are due to negligence of
environmental norms and various advisories made by the concerned authorities / Department /
NGOs and hence, stay orders were issued by concerned DFOs with a request to construct
physical barriers to prevent the entry of muck into rivers 7 streams. He alsc informed the
meeting that show cause notice was served to NHIDCL by Mizoram Pollution Control Board.
Further, the number of days of violation was also reported to Mizoram Pollution Control Board

which include areas under Hnahthial District.

Representatives of NHIDCL / Contractors also explained their issues / problems. After
detailed deliberation, the following decisions were taken.

The meeting was of the opinion that most of the environmental problems faced due to
new road construction along NH 54 are caused by negligence of various environmental
norms / guidelines / laws / Acts by NHIDCL and its contractors. Stay order issued by
DFO Lunglei and DFO Thenzawl within their respective divisions were also ratified as it
was inevitable at that time to prevent further deterioration of our environment (especially
rivers and streams due to disposed muck). The meeting decided that all the contractors
should carry out construction of RCC / Gabion walls at the bottom of all the dumping
sites in full swing to prevent the entry of muck into the rivers / streams if not already

done without further delay.

The meeting decided that NHIDCL / Contractors should enquire damages done by
improper rauck disposal to'individual properties within their respective areas and take

necessary action to compensate the loss.

L

N

o

The meeting reiterated that dumping of muck should be done only at designated dumping
site and all applicable environmental laws / rules / guidelines should be foilowed
strictly, If additional dumping site is required, approval of the competent authority
should be obtained and construction of protective wall (RCC / Gabion) should be

completed before dumping muck.

W

Fig OF | .
2 et NZ.....{.Q Y.
Late M. 5,
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The meeting also decided that identified dumping ground inside forest areas should be-

cancelled and suitable areas outside forest areas shoulc} be identified by the contractors
and approval should be obtained from competent authority.

The meeting was also of the opinion that the recent disgster (land _slide ‘) at Maudarh
quarry, which took place on 14" November 2022 and claimed 12 precious lives, was also
largely due to negligence of environmental norms. It was reiterated that approval of the
competent authority should invariably be obtained before operating any stone quarry.

The committee also learnt that Maudarh quarry was operated without permission
from the competent authority. So, NHIDCL was requested io take necessary agtlf)n. m
order to comply all applicable Acts / rules / norms in all the working sites to minimize
the chance of such type of disaster in future.

The committee was also informed that some contractors under NHIDCL has done river

bed mining at River Mat with arrangements from Geology & Mining Department,

Mizoram and Vil'age Council of Zobawk ‘N’ and Rotlang ‘E’. River bed mining without

Environmental clearance is prohibited by Hon’ble Supreme court in its order dated 27"

February 2012 ( Depak Kumar Vs State of Haryana & Ors ). Hon’ble NGT also prohibits

the same vide its order dated 5™ August 2013 (OA No.171 of 2013) and hence cannot be
-permitted either by Geology & Mining Department or Village Councils.

District Monitoring Comfnittee,'Lunglei issued instruction on 20.1.2023 to stop

' the mining immediately and to obtain necessary clearance before any mining activity is

taken up. River Mat, being the boundary between Lunglei District and Hnahthial District,
is also under the jurisdiction of Hnahthial District. The commiitee requested that
necessary cleacance/approval be obtained whenever any mining/quarrying is to be carried

cut.

- Updated muck Gisposal site was reported as under 3

' 8L | Packuge ’ No of identiﬁed dumping ground
No No With completed Gabion | With on-going |  Without Total
Wall Gabion Wall | Gabion Wall
L1 2 3 ' 5 6
i 1. 3 7 1 6 14
| v [ 1
:__- _2_J 15 1 ~ 3 , 19

Ii was reiterated that approval of the compet:nt authority should be obtained for
identified Dumpinz Ground and construction of Gabion/Protestive Wall to prevent the
entry of Muck into the river/stream should be compiete:l betore dumping is started.
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Py The meeting also decided

: to carry out physical inspection of dumpin ound
earth cutting etc, during mid F ebruary 2023 P pome

The meeting is ended with vote of thanks from the Chairman.

Sd /- R. LALREMSANGA
Chairman
District Level Monitoring Committee

Deputy Commissioner
Hnahthial District

Memo I\\To./C/{lOIS/ 1/2022-DFO(L)/ 236 - 239 Dated Lunglei, the 1%  February, 2023
Copy toy; ;

1. The Principal Chief Conservator of Forest & Member Secy, State Level Monitoring
Committee «

2. All members & Invitees for kind information and necessary action.

I S
(PCLALCHHANDAMA )
Member Secretary
District Level Monitoring Committee
&
Divisional Forest Officer

Lunglei Forest Division
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ATTENDAN%EESE_-%ET 7%
{

*ﬁx{\ Date & time : Dt 1" February, 2023 @ 3:00 PM {
. f Venue ¢ DC’s Conference Hall, Hnahthial
Subject : District Level Monitoring Committee
'SL.No | NAME  DESIGNATION/OFFICE
1 Pu R Lalremsanga ‘ DC/Chairman
2 PC. Lalchhandama - DFO/ Member Secretary
Z
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1643 ANNEXURE R6/24 7 9

No. C.1 ].023/2/2020-])C(S)/V01 -1I1
OFFICE OI" THE DEPUTY COMMISSIONER
SIAHA DISTRICT: MIZORAM
Dated Siaha, the 21st June, 2022

ACTION TAKEN REPORT ON ENVIRONNENTAL ISSUES CAUSED BY
DEVELOPMUNTAL PROJECTS IN RESPECT OF SIAHA DISTRICT

Environmental Impact arising out of developmental works is
viewed s lcusly by District Administration, Siaha +wherein all possible
and

eforts arc vut in 5o as to minimise the possible threat to flora, fauna a

| ST QA e g g "~ e »
it eanvpeniment as a whole.

in its endeavour towards cnvironmental sustainability and
minimisaton of cossible environmental threat arising out of developmentel
weoriz, District Administration has taken the fullowing actions.

1. District i=vel mectling on the subject involving concernied stakesholders

viz  NHIDCL, PMPL, BIPL, BRTF, Officials cf Mara Autonomous
2istrict Conincil ete. was cenvened on 21.06.2022 (minutes enciosed)

Mizarzin 2nd nature as a whole has been adversely aifected thereby
pating 2 threat on the ecological baiance, Consirocton cun.panies
advised to take up develupmental works keeping in mund th=

]t wzs stressed in the meeting that miany rivers in the Sizie of
1

B o o

CRIETY <4
i~

.

icenton of . poll baaks (earth spoils dumn site). ".n..y wrie infoi mad o
< udlise only thuse sites which liave hecn identified for thiwe

varpose of spoil banks sc as not to pollate the streams and rivers.
P roren mertal responsibility and legal provisinns for acn-compliance

was also highlighted and were thus intormed to responsibly continue
e develepmental works keeping in miad the environmental safecv.

Troon o miuns on emvironmental safeiv as issusd w all consuucton

2 3
oo oren undertaking developmental works within Swaha Listrict
e 7 e loged)
/"
,T},’."i STz er'leation oo speils banks along (n o stretch of package-8 of NB-
/S" L4 e eld on 27% June, 2022 invelving comeerneid stekehol-e-s i«
})'Q( Officiali:  from NHIDCL, BIPL anc concerned Village Counci

Presidents. The exercise was led by Addl. Deputy Commissicner,
Siaha who in the process reiterated that development at the cost of
'\6\,/ environmental threat would noi be sustainable and acceptable and

therefo f mmimibatwn ol’ environmental 1mpact should be the first
¢ * I'CCF

Wi 9 | c/ﬁ(f/’ L2

ety of whe C'I"U'ODIIJCI“ onc varl.;ct.lar anad ma or 'dCtOF Of \"ﬁlC:l JS
1jC -

~/%/
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1 3—-“ --’

. Joint wverificaton ol preposed

priority. He further stated that the perveption ol 8poil banks as the
major facter of riverine pollution in Mizoram needs to change and
therefore the site engineers in pasticular have the moral rcsponsibillt:y

in fuliilment of the same.

I epoil banks along Kawlchaw-Pirdra-
Tongkaiong road (30 1o 45 ks, on-going construction) was hield Cis
b July, 2022, The joint verification was headed by Sub-L7.
Commissionsi involving concerned stakeholders i.e. Officials ot
ERTE and concerncd Village Council Presiderts. Utmost care &3 #
1 stability was taken in the exercise ans
anke were identified o clstis

(verification: report € ~'030¢C}

[T ]

not to impact env.ronment
hence all proneses dumping sites/speil b
‘nccied far sioay romn streams and rivers.
he requiring tody (BRTF) oi 45 to 66 ks along Kawlchaw-?hura-

—ignned on siarting the works in ins Qs

ngkaiong road who lies 1
-are was directed by the Nistrct Administration 1o first obtain

2, Forest clearance from the concerned Authority ie.

-

O

“
15
[

ir1

nvironment
ligra ALTONOCNOUS Disirict ouncil ‘hefore identifying any site
excaveticli WOrks or spoil b.mics. Only after which further n-Cessary

action: invelving District Administraticr. such as joint verifica don jor

LS

~
sk

et

2 ot g A e 1 o SO 3 3 R TIPS VY : - . s LAY
Lo pedpast U 2 3 peepaicition or others shaii be ke up. 009F

snciosed)

Sopeivted 1w the e Lher Sveretacy, St
ervironme: s sl 188125 arisirg from develgpmental projects.
ncio; Ae sta.ed

—

e
A <
Jllm‘\‘ {.\‘ |‘ ‘\r": r' b OO
(LALSANG LIAN.

Deputy Commissiz e
Siaha District @ Mizov

tate Level Committee Lo Mo itor

oy
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ANNEXURE R6/25 _

e MEETIN(‘ MINUTE OF DISTRICT LEVEL MONITORING COMMITTEE ON
a8 NH — 54 HELD ON 18 JULY 2022 AT DC’S CHAMBER

Time - :02:00 PM
Date +01.07.2022
Venue : DC Chamber

Members present  : List appended

The meeting was chaired by Pu Amol Srivastava, Deputy Commissioner,
Lawngtlai District. The chairman at the outset thanked concerned officials for attending the
meecting and emphasized the need to comply with environmental laws and other regulations
imposed by the state government while carrying out upgradation/widening of NH-54 within
Lawngtlai District.

Explaining agenda of the meeting, Pu James Miahlung, Addl. DC informed that
last meeting of the monitoring committee was held on 3 February, 2022 wherein certain
decisions pertaining to compliance to state government’s instruction on disposal of excavated
soils were taken and follow up action on previous meeting minute would also be reviewed.

Representative from AB CI inforfnéd that they had identified 4 spoil banks while
application for another 3 spoil banks is yet to be dlsposed off by the DC office. PMPL informed
that they had identified 5 spoil banks. Representative from NHIDCL also apprised the meeting
of encroachment within acquired areas along Package 6 (Thingkah to AOC).

After deliberations, the following decisions were taken:

1. Ali contractor’s should strictly comply with existing regulation on dumping of
excavated soils on spoil banks only with least damage to environment
(dction: NHIDCL/ABCI/PMPL)
2. In case of emergency. situation when SDC/Nodal Officer could not physically
" visit the proposed dumping ground, ex-post facto approval of District
administration should be taken by concerned contractors. Mutuai agreement with
private land owners should also be signed between Nodal Ofticer, representative
of contractors and land owners.
: (Action: NHIDCL/ABCI/PMPL)
DC, Lawagtlai will undertake physical inspection of ongoing upgradation work
of NH-54 along Package 7 on 6" July 2022 subject to weather condition and
availability of adequate POL..

LR ]

(Action: ADC/SDC)
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4. DC Office will issue public notification stating that interested individuals can

submit complaint on alleged disposal of excavated soils and other related issues
to DC.

(Action: SDC)
5. DC office will look into issue raised by concerned contractor on encroachment.

(Action: DC Office)

Sd/- AMOL SRIVASTAVA, 1AS
Deputy Commissioner
Lawngtlai District, Lawngtlai
Memo No. A. 48011/29/2018 (Coor) — DC (LTI) Dated Lawngtlai the 4" July, 2022
Copy to: '
1. The Under Secretary, Revenue Department Mizoram Aizawl.
2. The Under Secretary, General Administration Department, Mizoram, Aizawl.
>

. The Under Secretary, Env1ronmenL Forest & Climate Change Department.
Mizoram, Aizawl.

4. All concemned officials for information and necessary action. ¥

e

(JAMES MIAHLUNG)
b‘Addl Deputy Comimissioner
Lawngtlai District, Lawngtlai
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ATTENDENAE SHEET. 83
Date s 15 July 2022 @ 2:00 PM
Venue "+ DC Chamber
Subjeet : Widening and up-gradation of NH 54 within
Lawngtlai District
Name Designalion | Mobile Number Signature
Amol Srivasiova DC 8798 834 720 A -
2 | J. Micddung | Aol A B JLME),_
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Subj:

Sir.
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No.L.11012/3/2022-DC(LTI)
GOVERNMENT OF MIZORAM

7%%1!{‘" OFFICE OF THE DEPUTY COMMISSIONER . - | _
Azadi K, LAWNGTLAI DISTRICT : LAWNGTLAI -
AMrit Mahotsayv (LAND ACQUISITION BRANCH) ANNEXURE RG 126

Kok ok

Dated Lawngtlai, the 20" December, 2022

The Deputy Conservator of Forest (FC)
Department of Environment, Forests & Climate Change
Mizoram, Aizawl

Submission of Action Taken Report under various road construction
proj ects in Mizoram : R

With reference to the subJeot cited above, I would like to submit various action

taken points as below:

1.

Approval for spoil banks in connection with the ongomg NH-54 is given after
verification with forest department with certain condmons to comply with.(copy
enclosed) _ :

In pursuant to notification issued by EF&CC Department District Level Monitoring

N
Committee on NH-54 was held on 01.07.2022.(Meeting minute enclosed)

3. A meeting of District Level Monitoring Committee was held on 28.01.2021 and several
actions were taken.(Meeting minute enclo_sed)

4. Joint verification was conducted on 17.09.2022 to verify whether any violation of
Forest has occurred in the forest area falling under the project alignment of NH-
54.(verification report enclosed)

5. In addition to this, the acquiring agency and concernad constructors were informed
several times verbally and in writing to ensure that the development project does not
caused damage to the environment.

This is for your kind information.
Enclo: As stated

Yours faithfully

Bl

(MARILYN RUALZAKHUMTHANGI)
Deputy Commissioner
" Lawngtlai District, Lawngtlai

DC Office, Lawngtlai Electric Veng Pin-796891 Phone No.-03835 232805 Fax No. — 03835 232656

email- dclawngtlai2010@gmail.com

NEy ="

@.

A6
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GOVERNMENT OF MIZORAM 0{/ :

OFFICE OF THE DEPUTY COMMISSIONER
SERCHHIP DISTRICT: MIZORAM

No.B.14018/2/2018 DOISRCD) : Serchhip, the 21« July, 2022
ANNEXURE R6/27

Ie Principal Chis! Conservator of Poresta,

Fraronment, Foreste & Climate Change Department

. ¥z ren 3'é PP | T
Cuon taken report-regarding.

No B 22019/18/2022-FCIPCCF)/pt dt.20.7.2022
aviting a seference (o the letter No and subject cited above, [ am
f

omstng heressth the action taken report with respect to monitoring o
mmental issucs ansing from developmental projects undertaken by NHIDCL in

netmet jor your kind information and necessary action.

Yours faithflly,

\

"

f‘\;{ A

\
(NAZUK KUMAR)
Depnty Commissioner
Serchihip District: Mizoram

..........................
.............
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ACTION TAKEN REPORT

1. The district administration had instructed the General Manager (P), NHIDCL, PMU
Seling vide letter No.K.12011/15/2021-DC(SRCP) d1.01.06.2022 to take necessary
action for proper collection and disposal of construction wastes generat.ed such as
earth spoils as per approval environmental management plan for safe disposal and

to avoid environmenia) hazards in the ongoing NH-54 road construction activities.
(Annexure-I)

2. Meeting of District Level Monitoring Committee on Implementation of JICA Funded

Road Improvement Works of NH-54 was held on 13.06.2022 at 11:00AM. Minutes of
meeting is enclosed at Annexure-IL

3. Joint Inspection of designated spoil banks within the whole stretch of the district
was held on 28.06.2022 and 12.07.2022. Inspection

report is enclosed at Annexure-
Tl.

!
i
i P
LU
(NAZUK KUMAR)
Deputy Commissioner
Serchhip District, Mizoram
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ANNEXURE R6/28 :

Minutes of the Mccting of serchhipDistrict Level Monitoring Committec on
" {mplementation ofJ1ICA Funded Road Improvement Works of NH-54

Venue: DCs Meeting Room. Serchhip
Date: 28.0.2022 al 12,00 noon

Members prosent: Attendance sheet attached

Nazuk Kumar, TAS, DCSerchhip and at the outset, she

The mecting was chaired by il
onded a warm welcome to all members present and after that the current scenario of

implementation of JICA funded Road project of NH-54 along various packages such as
Package -1. Package -11 and Chhiahtlang&Serchhip By-Pass within SerchhipDistrict were

diccussed in details and the following decisions were made by the Committee.

oxt

Khumtung to Keitum): The road construction along Package -1 had already been
Level Monitoring Committee on 28.6.2022 and the Committee had
civen recommendations for improvement and rectification of the designated Spoil Zanks
(SB&) where irreguiar dumping and spillage of spoils were observed. As already resolved by
the Committee in the previeusmeeting, District Level Monitoring Committeewill conduct re-
visit of all the SBEs in this package to inspect and see the performance of User
the remedial measures for SBs as recommended by the

1.Package -1(
inspected by the District

Agency/Contractors in undertaking
Committee during the inspection.

5. Package -11 ( Keitum to Lunglei Road): The Committee inspected the road construction
including irregular spoil dumping in SBs in Package -II on 12.7.2022. Similar to Package-1,
the Distriet Level Monitoring Committee had made recommendations for improvement of
3Ds and olher protedive measure Lo minimize the adverse iimpact of improper spoil dumping
i1 the downiill terrins, As already decided by the Committee, re-inspection shall be done by
‘he Commitiee along this package also to sce how well the User Ageney/Contractors has
complied with the recommendations of the Committee for improvement and development of
the SBs.

5. The District Level Commitiee members may group themselves into two teams so that re-
inspection long package -1 and 11 is completed at the earliest possible time. By any mean,
both teams shell complete re-inspection before 15.10.2022.

4. Chhiahtlang&Serchhip By Pass: The User Ageney (NHIDCL) may pursue Stage -1 approva!
of Forest Clearance fo. this package more efficiently. In the meantin:e, District Level
Monitoring Comiitiee may conduct inspection of Serchhip By Pass at earliest convenient
time.

|

The reeting ended with Thanks from the Chair.

V\O\\“
» Sd/(LALMUANSANGA RALTE)
Addl. Deputy Commissioner
P/B OF pce hhin-Mi '
ReceiptNo .. S €0 { Serchhip;Mizoram

W Date....... 2B 5 1o
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Memo No. 13031/1/202|-'l'iv‘h/ 796 - 128 Dated 3'™.10.2022
Copy to: ‘

0 AL PCCE & Nodal Officer(FC) Mizoram,Aizawl for kind information.
2) Member Secretary. MPCB, Aizawl for kind information and necessary action.
3) Al members for kind information and necessary action.

ﬁm‘d/ 24 L:bz)

(LALBIAKCHAMA CHA s THU)
Divisional Forest Officer, Thenzav/1&Member Secretary
District Level Monitoring Cominittee on Implementation of
JICA Funded Road ITmprovement Works of NH-54

7 10 88
o 0V pgi020R
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|
- 5 - n
1\ | v e
A No.F.14011/430/2022-DC(A)/L&B/ 15 = 19
OFFICE OF THE DEPUTY COMMISSIONER -
AIZAWL DISTRICT, AIZAWL
%ﬁ‘%‘ P (LANDS & BUILDING BRANCH) '
) , e ANNEXURE R6/29
{»rc/?/ , e
' / Dated Ajzawl, the 2/ July, 2022
\)\\U/ 1#5, ‘ '
. I‘Y" Principal Chiel Conservator-of Forest, Mizoram
&
q 4
21 Member Secretary, State Level Commitec.
Subj: Submission of Report. -
Ref: No.B.22019/18/2022-FC(PCCF)/Pt Dt.20.07.2022
all

With reference to the subject and reference let{er No. cited above, I have
the bonour to submit hqewﬂh action taken reports regarding environmental damages
caused due to various projects taken up by NHIDCL in the state of M izoram,

This is Tor your information and further nhecessary action,

Enclo: 1) Report.
2) Meeting of District Level Monitoring Commitiec.
J) Meeting Minutes.

BIS 08 =o0k
Boste, s o3 o Yours faithiully,
i o Q]\ ..... 9 %‘l b

(LALNUNDIKA)
Addl Deputy Commissioner,
Aldzimwvl District, Ajzawl.
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ACTION TAKEN REPORT

. Twelve (12) numbers of letters pertaining to environmental issues have been received
by this Office. '

2. A meeling was held on 24:06.2022 at the Deputy Commissioner’s Office Chamber,
Aizawl. In pursuance of the decision made by the meeting, a joint inspecticn was
scheduled to be held on 08.07.2022. However, the first schedule was posponed and
rescheduled on 22.07.2022 (Friday). '

Besides looking into whether environmental laws are complied with, the joint
inspection team will monitor on any case of improper disposal or dumping of
cxcavated seil on lands other than the .designated spoil ‘bank and its impact on
environmental damages due to the ongoing construction works of NH-34 and NH-06,

(} Scanned with OKEN Scanner
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l J/ ' MINUTES OF THE MEETING OF MONITORING COMMITTEE TO MONITOR . ~.2)
io- COMPLIANCE OF ENVIRONMENTAL LAWS FOR WORKS CARRIED OUT IN

‘Q"bf&‘ﬁr DEVELOPMENT PROJECTS
g /, IN AIZAWL DISTRICT
&
/ Venue . : DC's Chamber, Aizaw|
Time : 24.6.2022, 2.00pm

The meeling was presided over by Smt Dr Lalhriatzuali IAS, Deputy Commissioner
Aizawland Chairman, Monitoring Committee, Aizawl District. As invited from the chair,
Sh Laltlanhlua Zathang, DFO Aizawl and Member Secretary explained the term of
reference of the committee so constituted. Though the Committee to monitor and vigil
environmental laws on various development projects both linear and non linear within
Aizawl District, the main focus at this juncture shail be confined to the current
environmental issues due to indiscriminate dumping of spoiled earth from the
construction/widening works of roads. Smt Lalramnghaki Scientist, Mizoram Pollution
Control Board also stated that the likes of the present situation was already anticipated
and hence NHIDCL were communicated however they seemingly undermine to
comply the environmental norms and the present problems has risen and they have

only pay attention after serving show cause notice.

The Commiitee was apprised that there are two big road construction projects viz. NH
54 Aizawl| Tuipang Road paékage 1 to which the User Agency, NHIDCL has Final
Approval from competent Authority and NH 06 Seling to Zokhawthar Road (Seling to
Tuirini stretch within Aizawl District) which User Agency was yet to obtain In Principle
Approval/Stage 1 Approval. Since the Approval is still under process whereas the
guidelines stated that Some projects involve use of forest land as well as non-forest land.
State Governments/project authorities sometimes start work on non-forest lands in
anticipation of the approval of the Central Government for release of the forest lands required
for the project. Though the provisions of the FC Act may not have technically been violated by
starting of work on non-forest lands, expenditure incurred on works on non-forest lands may
prove to be infructuous if diversion of forest lands involved is not approved. Therefore, if a
project involves forest as well as non-forest land, work should not be started on non-forest
land till approval of the Central Government for release of forest land under the Act has been
ob‘ained unless and to the extent permitted by the FC Rules or quidelines issued thereunder
and it is understood that such development project is required by the state however
environment should not be compromised. With this background deliberation,

followings are decided.

1. Advance implementation of the Project: The Committee understood that.

implementation of project is not prevented outside forest area prior to obtaining /n

Principle Approval from competent authority, however, this does not mean that

{ ” User Agency can work undermining environment laws in all stretches and no work
o P should be carried out in forest area. Therefore User Agency has to be readied to
any realization of the required gmount for compensatory afforestation, net present.

| E
D V})he, penal CA from the forest area under Fores,t‘rclgnservation Act,.1980 and
\A H
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also environmental compensation under Environment

(Protection) Act, 1986
wherever violation of the above found. , ‘

. Site inspection:  The Committee shall visit construction sites starting from NH 06

Seling - Tuirini on 8.7.2022, Member Secretary may prepare format for inspection. -

The committee may thoroughly inspect compliance of OM (Instruction on National
Highway Constructions in Mizoram) vide No.K.1201 1/4/2019 - REV Dt.9.11.2020.

. Muck disposal: The meeting resolved that overburden earth must only be dumped
in designated dumping sites identified by authority and must be stabilized by

constructing gabion wall/rcc wall to prevent any further overflow of spoiled earth. -

In case of any additional dumping site required User Agency must acquire private
lands and the land filled shall further developed into more suitable land.

. Addition of Committee members: The Committee so constituted to monitor
development projects on compliance of environmental laws within Aizaw! district
and it was opined that Commissioner of Aizawl Municipal Corporation and
Settlement Officer, LR&S Department Aizaw! district be added to the Committee
for which appropriate authority may be approached.

The meeting ended with thanks from the chair.

N V-

- Dr LALHRIATZUALI RALTE
Deputy Commissioner
& Chairman
Monitoring Committee, Aizawl District

Memo No.B.12023/2/2017 — DFO(A)/23¢ : Dated Aizawl, the 29" June 2022

CopyAo: _
17 Principal Chief Conservator of Forests Mizoram for kind information

2. PS to Principal Secretary, Department of Environment, Forest & Climate
Change for kind information

3. All Members for kind information and necessary action

. . 6| **
A (LALTLA A ZATHANG)
Divisional Forest Officer -
Aizawl Forest Division
& Member Secretary
Monitoring Committee, Aizaw! District

P
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<= MIZORAM STATE POLLUTION CONTROL BOARD
ANNEXURE R6/30

REPORT ON THE ASSESSMENT OF ENVIRONMENTAL COMPENSATION AGAINST
THE ENVIRONMENTAL DAMAGES CAUSED BY NATIONAL HIGHWAYS AND
INFRASTRUCTURES DEVELOPMENT CORPORATION LIMITED (NHIDCL) IN
CONNECTION WITH WIDENING OF NATIONAL HIGHWAYS IN MIZORAM

Background:

Public complaints and outeries have been constantly received the state govt. from various parties
against the alleged improper, haphazard dumping of earth spoils from road construction of the
national highways in various parts of Mizoram undertaken by National Highway Infrastructure &
Development Corporation Limited (NHIDCL) and its engaged contractors.

The environmental damages arising out of the road constructions in various parts of Mizoram are
allegedly due to negligence/violation of various environmental laws/norms by NHIDCL and its
contractors.

State Level Monitoring Committee and District Level Monitoring Committee:

The State Government constituted State Level Monitoring Committee to monitor compliance of
the environmental laws while implementing development projects in the state of Mizoram under
the Chairmanship of Adviser to Chief Minister (Technical) on 15.07.2022. District Level
Monitoring Committee was also formed by the Government for each district under the
Chairmanship of concerned DC. '

Violation of environmental norms.and environmental damages caused by NHIDCL

The District Level Monitoring Committees carried out monitoring of the developmental projects
of NHIDCL within their jurisdiction. It was confirmed that NHIDCL has largely violated
environmental Acts/Rules - Mizoram (Forest) Act, 1955 and Forest (Conservation) Act, 1980,
Construction and Demolition Waste Management Rules, 2006 & Water (Prevention & Control of
Pollution) Act,1974 and have caused devastating environmental havocs in many places. Dumping
of earth spoils in inappropriate/unauthorized sites and the irregular muck disposal have caused
environmental damages including deforestation, blockage of road and culverts, damages of the
natural drains and severe contamination of important rivers at several places in Mizoram.

Assessment of environmental compensation against environmental damages,

Meeting of the State Level Monitoring Committee held on 25.07.2022 at the Chief Minister’s
Conference Hall, Aizaw] has decided to assess the loss caused to the environment due to irregular
muck disposal and other activities from polluters. District Level Monitoring Committees are
entrusted for the tasks with assistance of Mizoram Pollution Control Board (MPCB).

Environmental Compensation Regime as per the Hon’ble NGT Order

MPCB has taken initiatives for assessing Environmental Compensation (EC) as per the
Environmental Compensation Regime approved by the Hon’ble NGT in its Order dated

32 .'!l’
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19.02.2019 in O.A No. 593/2017 in the mafl@39 Paryavaran Suraksha Samiti & Anr. Versu.s 7.
. union of India & Ors. Accordingly, Environmental Compensation is liable to be paid by any unit " ;

violating the environmental norms for causing environmental damages. The formula for -
calculation of Environmental Compensation as per the Hon’ble NGT order is as below:-

EC=P1xNxRxSxLF
Where, EC is Environmental Compensation in 0
= Pollution Index of industrial sector (80 for red, 50 for Orange & 30 for Green)
= Number of days of violation took place
= A factor in Rupees (I ) for EC (taken as 250 for EC)
= Factor for scale of operation (0.5 for Micro, 1.0 for small and 1.5 for large)

= Location factor (taken as 1.0 as the project arca located >10km from the iviunicipal

PI
N
R

As the number of days of violation is to be taken into acc
issued letter to all the DFOs wherein violation has taken place such as,

& Champhai and DCF of Lai Autonomous District Council & Mara Autonom

requesting them to submit report on the number of days of violation occurred within their

Boundary)

jurisdiction.

Reports have been received from Serchhip, Lunglei, Siaha and Aizawl based on which assessment

of EC has been made as below:

ount.for the calculation. MPCB has
Aizawl, Thenzawl, Lunglei
ous District Council

Si Name of the Project PMU with District Period of No of Amount
No violation days of @)
took place | Violation
CL took place
1. | NB-34 (Package-2) Lunglei Starting from | 634 £,340,902.0C
January 2021 ‘
| 2. | NH-54 (Package-3) Lunglei -do- - 684 6,840,000.00
3. | NH-54 A & 302 (Lunglei | Lunglei Starting from 229 | 2,290,000.00
10 Tlabung) April 2022
| 4. | 1 (Khumtung to Keitum) Serchhip 1.3.2020 to 975 9,750,000.00
October
2022
5. | 1 (Chhiahtlang to Serchhip -do- 310, 3,100.000.00
Serchhip By-pass)
6. | 2 (Keitum 1o Pangzawl) Serchhip -do- 975 9,750,000.00
7. | NH-54 (Package -7 Siaha _| January 2022 325 | 3,250,000.00
Kachao — Amobyo '
' Vaithie)
Chainage 331 +400 to
332+080
8. | NH-34 (Pechkege <7 Sizha -do- 320 3,265,55¢C.00
Kachao — Amoby ‘
Vaithie) Chainage &
3284800 10 329+300
9. | NH-54 (Package -8 Siaha January 2021 330 3,300,000.00
Pachhy lokah)
Chainage 3444500 to
3444650
10. | Theiri Area Siaha -do- 460 | 4,600,000.00
Chainage 360+700 to
360+800
11. | NH-06, Seling to Dulte Aizaw] -
Road (Packagel) 139 1,390,000.00
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NH-06, Seling to Dulte ] Aizawl 1660 . -
> Road (Package-11) 67 | 670,000.00
NH-06, Seling to Dulte Aizawl
Road (Package-111) ) L 740,000.00
NH-06, Seling to Dulte Aizawl
Road (Package-1V) 132, 11300000
15. | NH-54, Aizawl to Aizawl 5
\ Tuipang Road 513 5,130,000.00
16. Duhc-Ka\'\'lkulh- PMU-Seling Reportnot | - -
Champhai reiliad
(Package-1)
17. | Dulte-Kawlkulh- PMU-Seling -do- - 3
Champhai
(Package-2)
21. | Dulte-Kawlkulh- PMU-Seling -do- - =
Champhai
(Package-3)
\ 18. \La\mgﬂai Bypass PMU-Lawngtlai -do- - -
(Package-3) Bypass No.4
W. \ Keifang-Tuivai (Package- | PMU-Seling . -do- - .
1) '
FO. \ Keifang-Tuivai (Package- PMU-Seling -do- - -
2)
\ 21. \ Keifang-Tuivai PMU-Seling -do- - -
(Package-3)
!1 Total | 59,070,000.00
(Rupees five crore ninety lakh seventy thousand) only
Note:
o The project is categorized as red under pollution index
« One package is taken as Micro for scale of operation.
we———
i
(C.LALDUHAWMA)
Member Secretary,

Mizoram Pollution Control Boarc

Mizoram State Pollution Control Board, Mizoram New Capital Complex, Khatla, Aizawl, Mizoram-796001
Ph.N0.2336173/2336590 Fax:2336591 Email:mpcb@mizoram.gov.in Website:http:/www.mpcb.mizoram.gov.in
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OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS
DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
MIZORAM::AIZAWL |

/—‘—'—— a T rrEm 44
Jo.B. 22019/18/2023-FC/PCCF/ {0 Dated Aizawl the Zo May, 2023

To
Member Secretary
Mizoram Pollution Control Board
Mizoram, Aizawl.

Subj : Re - submission of Assessment Report on Environmental Compensation (EC} dve
to operation of Widening of National Highways in Mizoram undertaken by
National Highway Infrastructure & Development Corporation limitec - reg-

Ref: 1. No. H.88088/P0|tn/4-7-[/2022-MPCB/50-53 Dt. 02.03.2023
2. No. H.88088/Poltn/4-7-1/2022-MPCB/74-—77 pDt. 15.05.2023

Sir,

With reference to your letter nos. and subject cited above, [ am directed to reguest you
+o take necessary action for assessment and realization of Environmental Compensation wherever
violation has taken place. It may be pertinent to. mention that the Mizoram Pollution Control Board has
been authdrized in this regard under sub section (1) of section 4 of Environment Protection ACL, 1636
and relevant rules (copy enclosed) to take action.

This is for kind information and further necessary action please.

Enclo: As Above.

Yours faithfully,

sl
oz 30953
(LALRAMI‘VIAV;’H SAYLO)

{Conservator of Forest (FC
Memo No.B. 22019/1 8/2023-FC/PCCF/\o Dated Aizawl the Z0 May, 2023
Copy 1o

1. Under Secretary to the Govt, of idizoram, Environment, Forest & Climate Change
Department for kind information please.
2. Conservator of Forests (SC/CC) for kind information please.
3, Divisional Forest Officer (Aizawl/Thenzawl/Lunglei) for kind information pleasc.
4. District Council Conservator of Forest (LADC/MADC) for kind information please.

st

7] ((’z&

Assistant Conservator ef Favest (V7

N

GOVERNMENT OF MIZORAM A’ —-26
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M G mal I Office Swaraj&Kotwal <office@swarajandkotwal.com>

Service: Reply Affidavit in OA26/2023| Pl Vanramchhuangi Vs UOI & ors

1 message

Office Swaraj&Kotwal <office@swarajandkotwal.com> Thu, Aug 10, 2023 at 10:38 PM
To: emailtogkb@gmail.com, advocatenandita@gmail.com
Cc: Siddhesh Kotwal <siddheshkotwal@swarajandkotwal.com>, Ana Upadhyay <anaupadhyay@swarajandkotwal.com>

Dear Sir,
B FINAL REPLY NGT (1).pdf

Hope this email finds you well.
Please find attached the Reply Affidavit filed on behalf of Respondent No. 4,6, and 7 in the above-captioned matter,
for your kind reference and record.

Best Regards,

Ana Upadhyay

Advocate

+91 6202231868

Office of Mr. Siddhesh Kotwal

Standing Counsel for the State of Mizoram
New Delhi

J-1, First Floor,
“Upasana” Building,
1, Hailey Road,

New Delhi -110001
India.

Tel: +91 11 41045066

The information contained in this communication is intended solely for the use of the individual or entity to whom it is addressed and others
authorized to receive it. This communication may contain confidential or legally privileged information. If you are not the intended
recipient, any disclosure, copying, distribution or action taken relying on the contents is prohibited and may be unlawful. If you have
received this communication in error, please notify us immediately by responding to this email and then delete all copies of it from your
system.

Whilst we have taken reasonable precautions to ensure that any attachment to this e-mail has been swept for viruses, we cannot accept
liability for any damage sustained as a result of software viruses and would advise that you carry out your own virus checks before opening
any attachment. Please note that communications sent by or to any person through our computer systems may be viewed by other members
of our Chambers and agents.

https://mail.google.com/mail/u/0/?ik=1a3e8ffade&view=pt&search=all&permthid=thread-a:r5973899454885121286&simpl=msg-a:r-52253886949... 1/1


https://drive.google.com/file/d/1aX-6p3tMf7ErRdqSk6IzFNsamdJLjjI4/view?usp=drive_web
Tejasvi Gupta
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